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LLEGISLATIVE ASSEMBLY.

Friday, 4th March, 1932.

TlLe Assembly met in the Assembly Chamber of the Council House

at Eleven of the Clock, Mr. President in the Chair. » o

QUESTIONS AND ANSWERS.

FUTURE ACTION IN REGARD TO THE ORDINANCES.

609. *Sir Hari Singh Gour: (a) Is it a fact, as suggested in the Sunday
issue of newspapers, that Government propose to place before the Legis-
lative Assembly all or any of the Ordinances issued against the ecivil
disobedience movement? If so, when and in what form?

(b) Is it a fact that Government intend to refer the said Ordinances
to & Select Committee in a special session of the House to be convened
in June or thereabouts?

(c) Will Government be pleased to make a complete statement on the
subject as early as possible? “

The Honourable Sir James Crerar: (a), (b) and (¢). The questions
raised by the Honourable Member have not reached a stage at which it is
practicable to reach a decision, for, as he will no doubt realise, it is not
possible for Government to arrive at any conclusion, so far in advance,

as to what measures, if any, will be necessary to meet the civil disobedience
movement.

ExPORT OF GOLD FROM INDIA.

610. *Sir Hari Singh Gour: (a) Will Government be pleased to state
whether they have any intention of checking the export of gold from this
country ?

(b) Is it a fact that South Africa, which is a gold-producing country,
has placed an embargo upon the export of gold? Will Government please
state whether they are aware that gold is exported to England from any
part of the British Empire other than India? If so, in what quantity?

(¢) Are Government prepared to give facilities to the members of this

House to discuss the policy underlying the free export of gold from India?
If so, when?

The Honourable Sir George Schuster: (a) Not at present.

(b) There are no restrictions on the export of gold from South Africa.
Statistics of the weekly imports of gold into Great Britain are published
in the London ‘‘Economist’’, from which the Honourable Member will
be able to collest such figures as he requires. The latest statistics show
that imports from South Africa average well over £1 million per week
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and that imports from other parts of the British Empire ¢.g., Australia,

New Zealand, Straits Settlements, British West Africa and British East
Africa are considerable.

(c) I shall deal with the subject in my Budget speech and Honour-
able Members will have an opportunity of discussing Government’s policy
during the general discussion on the Budget.

RISE 1IN RUPEE SEOURITIES.

611. *Sir Hari Singh @our: (a) Is.it a fact that there has been a.
sudden rise in the value of rupee securities within the last few days? Are
Government aware of the fact, as stated in the Statesman, Weekly Review,
page 27, of the 21st February, 1982, column 4, that the present rise in
the value of rupee securities was essentially due to the feeling that the
Act (Income-tax Act) would be amended ! '

(b) If so. will Government make a clear statement on the subject?

The Honourable Sir @eorge Schuster: From an examination of the:
course of the prices of Government securities no sort of connection can be-
traced between the rise in prices and the Income-tax Amendment Bill.
Prices rose steadily from the middle of January until the 15th February the
date on which this House declined to refer the Bill to a Select Com-
mittee. On the 16th February the price of 3} per cent. paper in Bombay
rose from Rs. 56-6 to Rs. 57-14 and thereafter continued to rise, the
latest quotation being 63:6. Other Government securities have appreciatzd
steadily since the middle of January.

APPOINTMENTS IN THE OFFICE OF THE COMMISSIONER OF INCOME-TAX,
CALCUTTA.

612. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): Will the Honourable the Finance Member please state:

(a) how many appointments have been made by the Commissioner
of Income-tax, Calcutta, as Assessors and Examiners of
Accounts in connection with the recent income-tax measures

adopted by the Government of India and what their qualifica-
tions are; °

(b) whether it is a fact that ordinary graduates, both B. As, and
M, As., bhave been appointed as Examiners of Accounts and
Assessors to the exclusion of candidates who possess a Govern--
ment diploma in accountancy and certificate of Divisionai
Accountant; if so, why;

(c) whether it is a fact.that B.As. and M.As. in Persian have been
appointed as Examiners of Accounts and Assessors to the ex-
clusion of candidates with B.Sc. and M.Se. degrees with
certificate of accountancy as G. D. A. and Divisional Account-
ants, if so, why and how many and what are their names and
whether and how thev are related to the Income-tax Qfficers
and Assistant Commissioners;

(d) how many clerks there are in the Head Office of the Income-
tax Commissioner and the offices of the Assistant Income-
tax Commissionerg in Calcutta and’ how many of them are
Muslims; ' '
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(e) whether it is a fact that the distribution of the clerks in these
three offices is not made in accordance with the circular re-
serving 38 per cént. posts for Muslims; and

(f) what the percentage of Muslim clerks in the Income-tax Offices
under the control ol the Commissioner of Income-tax,
Calcutta, is?

The Homourable Sir George Schuster: The information is being
o‘:)te ned and will be laid on the table in due course.

VOLUNTEERS FOR RETIREMENT IN THE OFFICE OF THE DIRECTOR GENERAL
OF PosTs AND TELEGRAPHS.

613. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): Will Government be pleased to state: .

(a) how many applications volunteering for retirement from service
were received from the clerks, assistants, head clerks and
Superintendents in the office of the Director General of Posts
and Telegraphs; and

(b) how many volunteers referred to at part (a) above have .since
been permitted to retire and what action Government intend
to take in the case of remaining volunteers, if any?

The Honourable Sir Joseph Bhore: (a) and (b). 85 such applications
have been received, of these 20 have been accepted and the remainder
are under consideration.

ABOLITION OF THE PoSTS OF SUPERINTENDENTS OF WIRELESS AND CASH
BRANCHES OF THE OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS.

614. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar.
ul-Azim): (a) Is it a fact that the Director General of Posts and Telegraphs
passed final orders during the last Simla season 1931 to give full effect to
certain points of the Coburn Committee’s Report?

(b) If the reply to part (a) above be in the affirmative, will Government
be pleased to state if that order of the Director General has been given
effect to from the date, if any, mentioned in the said order; if not, why
not?

(c) If the reply to part (@) above be in the negative, will Government be
pleased to state the reasons for abolishing the posts of the Superintendents
of the Wireless and Cash Branches?

The Honourable Sir Joseph Bhore: (a) Yes, certain orders were passed
by the Director General on the acceptance generally by the Government
of the Committee’s recommendations.

(b) No definite date was mentioned in the order, the latter part does
not arise. 7

(c) It was considered that the work could be arranged so as to render
these Superintehdents unnecessary in the conditions then prevsiling.

A2
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APPOINTMENT OF SUPERINTENDENT, WIRELESS BRANCH, OFFICE OF THE
DrrEcTOR GENERAL, POSTS AND TELEGRAPHS.

615. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): (a) What are the reasons for abolishing the post of Superinten-
dent, Wireless Branch, and again after a very short period sanctioning the
same in the office of the Director General, Posts and Telegraphs?

(b) Is it afact that the result of the action referred to at (a) above
was to get rid of the former Superintendent of the Wireless Branch, who
had experience of over 20 years in the disposal of cases of wireless techni-
calities and to provide for the Superintendent, Cash Branch, in the Wireless

Branch who has had no previous experience in wireless or telegraph
technical matters?

The Honourable Sir Joseph Bhore: (a) As to abolition, the Honourable
Member is referred to the reply just given to his previous question; as to
restoration, subsequently as a measure of retrenchment it wag decided
that the services of one of the superior officers in the Wireless Branch
should be also utilised in the Traffic Branch and this change necessitated
the restoration of the post of Superintendent in the Wireless Branch.

(b) The abolition of a post does not necessarily involve the retirement
of the particular officer who may be holding it, but in this case the Superin-
tendent of the Wireless Branch applied for permission to retire {rom the
18th July, 1931 and his application was accepted. On restoration of the
post it was filled by an official who had held charge of the Cash Iiranch.
and who was considered as generally most suitable. No technical cxperi-
ence is required of the Superintendent of the Wireless Branch.

EXEMPTION OF CERTAIN CLERKS FROM THE 10 PER CENT. CuUT IN Pay.

616. *Mr. M, Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim) : Will Government be pleased to state if the clerks and peons, ete.,
in the office of the Director General, Posts and Telegraphs, who were
deprived of the Calcutta-Delhi transfer concessions and not yet compensated
by promotions or otherwise, have been exempted from the operation of
10 per cent. cut in their pay; if not, why not?

The Honourable Sir Joseph Bhore: The Honourable Member’s attention
is invited to part (b) of the reply given to Maulvi Muhammad Yakub’s
starred question No. 185 in this House on the 4th September, 1929. in
which it was explained that the staff referred to were not entitled to any
compensation. The question of exempting them from the emergency
cut in pay.does not therefore arise.

EXEMPTION OF CERTAIN CLERKS FROM THE 10 PER CENT. CUT IN Pay.

617. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): Will Government be pleased to state if the emplovees of the
Imperial Secretariat and its Attached Offices, who are in receipt of pay up
to Rs. 40 per mensem have been exempted from the operation of the 10 per
cent. cut in their pay; if so, why such emplovees of the office of the
Director General, Posts and Telegraphs, have not been exempted from the

'
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10 per cent. cut in their pay and why they are differentially treated in this
respect? Has not the office of the Director General, Posts and Telegraphs,
been declared to be an attached office?

The Honourable Sir Joseph Bhore: Yes, except in the cases of
employees of the Railway Department (Railway Board) and of the Director-
General, Posts and Telegraphs. It was considered that the employees in
these offices should not be treated differently to employees on railways and
in the Posts and Telegraphs.

. whe reply to the last part is in the affirmative.
3
DENIAL OF CALOUTTA-DELHTI TRANSFER CONCESSIONS TO CERTAIN CLERKS

AND PEONS OF THE OFFICE OF THE DIRECTOR GENERAL OF P0STS AND
TELEGRAPHS.

618. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): Will Government be pleased to refer to the ‘cut motion’
moved by Mr. M. Maswood Ahmad on the 13th March, 1931, in connection
with the denial of Calcutta-Delhi transfer concessions to certain clerks and
peons of the office of the Director-General, Posts and Telegraphs, and
state if the matter has been favourably considered and the affected men
have been suitably compensated; if not, why not, and when their grievances
are likely to be redressed?

The Honourable Sir Joseph Bhore: The Honourable Member’s atten-
tion is invited to the reply given to his starred question No. 958 in this
House on the 16th March, 1931. The staff in question have no reasonable
claim to compensation.

MEMORIALS FROM ENGINEERING SUPERVISORS, TELEGRAPHS.

619. *Mr. K. P. Thampan: (q) Will Government be pleased' to state
whether they received memorials from certain Engineering Supervisors,
Telegraphs, in August last and they were all rejected ? :

(b) Is it a fact that the Engineering Supervisors who submitted the
above memorials were given only one chance while others had none at all
for qualifying for promotion to .the Deputy Assistant Engineers, Tele-
graphs; if so, what were the grounds on which Government declined to

give these men two more chances for qualifying for promotions to the
higher grade?

(c) Have the Government of India issued any orderg that promotions
to the next higher grade in the Posts and Telegraphs Department should be
regulated by allowing the staff only one chance of appearing in the depart-
mental examinations? If not, why were the Engineering Supervisors who
submitted the memorials not allowed an opportunity of appearing for
departmental examinations for promotions to the Deputy Assistant
Engineers grade? Do Government propose to remove these hardships;
if not, why not?

(d) Is it a fact that prior to 1927 there were two different methods of
recruitment to the cadre of Engineering Supervisors in the Posts and
Telegraphs Department? If so, what were the two_different methods and
why were these methods replaced in 1927? How is seniority for promo-

tions to the higher grades fixed from these two different modes of appoint-
ment ! - . T
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The Honourable Sir Joseph Bhore: (a) Yes, except that the memiorials
were received before August.

(b), (o) and (d). The points raised by the Honourable Member are

under examination and the reply will be placed on the table of the House
in due course.

NON-I1SSUE OF ARMS LICENCES IN MALABAR.

620. *Mr. K. P. Thampan: (g) Will Government be pleased to state
whether it is a fact that in issuing licences for arms in form XVI for
protection and sport the licensing authorities exclude the district of Malabar
from their validity and application, if so, why?

(b) Is there any other district or province in India which is so excluded?

(¢) Do Government propose to discontinue this exclusion?

The Honourable Sir James Crerar: (a) and (b). Every all-India arms
licence in form XVI is granted subject to such restrictions as ma) be
imposed by a Local Government in respect of its own territory. I bave
not a copy of the orders issued by the Government of Madras, but 1 under-
stand that a licensee who visits Malabar district has to get his licence
endorsed by the District Magistrate of Malabar. This is not an unusual
requirement, for I understand for example that the Local Governments of
Assam and Central Provinces require a similar endorsement when liccnsees
from other provinces visit any districts in these two provinces.

() This is a matter for the Local Government, who have the power
under rule 33(8) of the arms rules to impose or remove restrictiens in

regard to their own province. I will however send a copy of the question
and this reply to the Local Government.

MusLiM REPRESENTATION IN THE NORTH WESTERN RArLwAY MEDICAL
DEPARTMENT.

621. *Mr. M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)
Will Government please state the date when the reorganization of the North
Western Railway Medical Department was started ?

(b) Were there any instructions by the Railway Board regarding safe-
guarding of Muslim representation on the North Western Railway ?

(¢) If s0; when were such instructions issued? '

(d) Were they followed by the North Western Railway Medical Depart-
ment? e

(¢) If not, are Government prepared to take necessary action in this
respect now?

Sir Alan Parsons: (a) 1st October, 1927.

(b) and (¢). So far the instructions issued in respect of the redress
of communa] inequalities in recruitment have been of a general character
and no specific provision has been made reserving any proportion oi the
vacancies for Muslims.

(d) Government have no information.

(e) The question will be considered in connection with the recommenda-
tions of Mr. Hassan.
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Musx.m REPRESENTATION IN THE NORTH WESTERN RATLwAY MEDICAL
DEPARTMENT.

622. *Mr. M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)

Will Government please state the total number of (1) Assistant Surgeons,
{2) Sub-Assistant Surgeons, (8) Clerks and (4) Dispensers in the North
Western Railway Medical Department, at its start and at present?

(b) Will Government please state the total number of Muslims in each
cadre, both at start and at present?

Sir Alan Parsons: (¢) and (b). 1 would refer the Honourable Member
to me reply to his question No. 188 on the 10th February, 1932, which
gives the available information.

Mr. Lalchand Navalrai: Will' the Honourable Member please say what
ig the system of recruitment of medical officers for the railways, whether
they recruit men from the civil medical side as before or they are also
recruited direct or both systems are followed?

Sir Alan Parsons: I understand that they are selected on the recom-
mendation of the Public Service Commission.

Mr. Lalchand Navalrai: Is it a fact that those who appear before the
Public Service Commission are men drawn from the civil medical side ?

8ir Alan Parsons: I understand their procedure is to advertise and con-
sider the applications which they receive.

- Mr. Lalchand Navalrai: Is the Honourable Member aware that the
former system was that people from the civil medical side were recruited
by the railways, and subsequently after the creation of a separate med:-
cal directorate for the railways they recruit men direct. Now what I want
to know is whether the former system is also in vogue or not. If the Hon-

ourable Member is not prepared to give me a reply, I shall give notice of
it.

Sir Alan Parsons: I am not entirely aware what the former system was
or what are the exact arrangements ex1stmg now. So, I think the Hon-
ourable Member had better give notice of his question.

MvustiM REPRESENTATION IN THE NORTH WESTERN RAILWAY MEDICAL
DEPARTMENT.

623. *Mr. M. Maswood Ahmad (on behalf of Shaikh Badiq Hasan): {(a)
Will Government please state the total number of clerks engaged since st
April, 1930, on the North Western Railway Medical Department and of
them the number of Muslims and non-Muslims?

(b) How many clerks have been (i) discharged (ii) subjected to stoppage
of promotions and (iii) sugerseded since 1st April, 1930, giving the number
of Muslims and non-Muslims in each cadre?

Sir Alan Parsons: Government regret their inability to supply figures
relating to the communal composition of, or to the discharges, promotion,
etc., made m, individual departments or offices.
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MusLiM REPRESENTATION IN THE NORTH WESTERN RAILWAY MEDICAL
DEPARTMENT. :

624. *Mr, M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)
Will Government please state whether the Assistant Surgeons, Sub-
Assistant Surgeons and clerks were given more than the minimum pay of

their grade, on their appointment in the Medical Department of the North
Western Railway?

(b) If so, what were the reasons?

(c) What is the number of Muslims and non-Muslims so appointed in
each cadre?

Sir Alan Parsons: (a) and (b). The matter is one within the discretion

of the Agent, North Western Railway, and Government do not propose
to make an inquiry.

(c) I would refer the Honourable Member to my reply to his previc;ﬁs
question No. 623.

MusLiM REPRESENTATION IN THE NORTH-WESTERN RarLway MEeprcan
DEPARTMENT.

625. *Mr. M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)
Are Government aware that articles in the public Press have been appearing

from time to time regarding the paucity of Muslims on the North Western
Railway Medical Department? -

(b) If so, what action has been taken by the Railway authorities in this
connection?

Sir Alan Parsons: (a¢) No.
(b) Does not arise.

Misusk oF PassEs oN THE NORTH WESTERN RATLwAY,

626. *Mr. M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)
Will the Honourable Member for Railways please state the procedure
adopted in the case of misuse of railway passes on the North . Western
Railway ?

(b) Are there any instances in which certain employees of the Railway
were dismissed for the misuse of passes? .

(c) Is it a fact that the Office Superintendent, Ra.ilway Medical Depart-
ment, was charged with a similar offence?

(d) If so, what action was taken against him?

Sir Alan Parsons: (q) I am placing on the table an extract of para-
graph 143 of the North Western Railway Pass Rules which details the
penalties for misusing passes.

(b) to (d). Government have no information as the matter is one
within the discretion of the Agent of the North Western Railway.
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EXTRACT PARAGRAPH 143 or THE NOoRTHE WESTERN RAILwWAY Pass RULES.

143. Penalties for misusing passes and privilege tickets.

Nature of irregularity or offence -
committed Penaltics.
by railway employees.

(1) Iravelling without a pass or ticket . (a) To be fined one week’s pay for the first
- d offence. W

(b) To be fined c..e month’s pay for the
second offence.

(¢c) To be summarily dismissed from the
gervice for the third offence.

In addition to the ahove recovery of full
fares and usual penalties as recovered
from the public are to be enforced.

NoTeE.—In the case of travelling on an
unendorsed pass, the full fare and
penalty only should be inflicted and not
(a), (b) and (c¢).

(2) Travelling in a higher class then that (a) Firstoffence.—Recovery of full fares and
authorized by the pass or privilege the usual penalties as recovered from
ticket held. the public plus stoppage of the privilege

of passes for six months over the home
line and for one year over foreign lines.

(b) Second effence.—Recovery as above plus
- stoppage of the privilege of passes for
one year over the home and foreign
lines,
(¢} Third offence.—Summary dismissal.

(3) Travelling on a date on which the pass (a) Firstoffence.—Recovery of full fares and
or privilege ticket is not available, penalty for the entire journey.

i.e,, befure or after its available dates.  (b) Second offence.—Recovery -of full fares
and penalty for the entire journey with
stoppage of the privilege of passes for
six months over the home line and for
one year over foreign lines.

(¢) Thirdoffence.—Recovery of fullfares and
penalty for the entire journey with
stoppage of the privilege of passes for
tl)ine Vear over the home and foreign

nes.

(4) 'htv?o:lh:ng by & train for which the pass The same penalties as for travelling before
or privilege ticket is not available, such or after the available dates.

as mails, etc. ,
(5) Using & pass for persons not included The same penalties as for travelling without
- init. *  a free pass or ticket.

(6) Travelling via wrong routes or by a route 'Difference in fare and penalty for the por-
other than the one specified on the pass. tion not covered by the pass with
v - stoppage of the privilege of passes for
six months over the home line and for
one year over foreign lines. ‘

(7) Over-riding on a pass or a privilege Fare and penalty for the portion beyond
ticket. the limit of the pass with stoppage of
privilege. of passes for six months over
the home line and for one year over

foreign lines.
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Nature of irregularity or offence
committed Penalties.
by railway employees.

(8) Including on a pass as servante, persons The same penalties as for travelling without
other than bona jide servants of the a pass or ticket. :

employee.

(9) Transferring a pass or privilege ticket to All such cases should be reported to the
an unauthorized person, or in any way Agent who will inflict suitahle punish-
fraudulently using a pass or a privilege ment according to the nature of the crime
ticket not covered by the above cate- committed. In addition, the prosecution
gories. : of the culprit will be ordered, if desired.

Punishments of dismissal awarded in
such cases will be notified in the Weekly
Gazette for the information of the staff.

Note 1.—Railway officials will be held responsible for the misuse or abuse of
privilege passes or tickets issued to the members of their own families.

Note 2.—Remission of penalties in all the above-noted cases will remain with the
Agent alone, in deserving cases under special circumstances.

Nore 3.—Illiterate railway employees have been found travelling on passes before or
after the dates for which the passes were made available, Officers and subordinates
under whom such men are employed should make it clear to them that it -is thei:
business to ascertain the date for which their pass is available, and that illiteracy or
ignorance of the date will not be accepted as an excuse for the misuse of a pass.

Nore 4.—When an employee is travelling on duty, disciplinary action should be
taken by the officer under whom he is working, in place of the Ities laid down

in cases Nos. (1), (3), (4), (6) and (7) only, the other penalties apply to both privilege
and duty passes.

Locar, PurcHASES BY THE NORTH WESTERN RAILwAY MEDICAL
DEPARTMENT.

627. *Mr. M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)
Will Government please state the total local purchases of the North
Western Railway Medical Department during the last three years conducted

by the Department itself ? g

(b) What wag the value of the largest consignment purchased by the
North Western Railway Medical Department without referring to the
Controller of Stores?

(d) Is it a fact that the Controller of Stores, North Western Railway
gave orderg to the North. Western Railway Medical Branch that all
purchases exceeding Rs. 500 worth should be referred to him?

(d) Was this order carried out by the North Western Railway Medical
Department both in action and spirit? If not, what were their reasons?

Sir Alan Parsons: (¢) In my reply to the Honourable Member’s next
question I give the figures of local purchases of accident relief medical
equipment during the last three years, which alone are available.

(b) Rs. 495.

(c) No.

(d) The rule requires the Chief Medical and Health Officer to obtain
the Agent’s sanction for individual purchases in excess of Rs. 500. The
rule has been observed.
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. Mr, Lalchand Navalrai: Will the Honourable Member, in order to
avoid delay on this question about the system of recruitment to the rail-
way medical service, make enquiries and place the reply on the table of
the House?

Sir Alan Parsons: In regard to this particular question, I have given
all the information which is available; it relates, of course, to the purchase
of stores.

Mr. Lalchand Navalrai: But on the other question which also arose out
of thls,—mstead of delaying the matter will the Honourable Member make
enquiries and place the result on the table?

Sir Alan Parsons: To what question is the Honourable Member refer-
ring? I am dealing at present moment with the question of purchase of
medical equipment on the North Western Railway.

Mr. Lalchand Navalrai: 1 am referring to the question in which the
Honourable Member was unable to give me a reply. that is in regard to
the system of recruitment to the medical service in the railways.

The Honourable Sir George Rainy: On a point of order, Sir. Is an
Honourable Member entitled on one question to put supplementarv ques-
tions on a question which has already been answered? .

Mr. Lalchand Navalrai: This question is connected with the Medical
Department matter and therefore I asked.

Mr. President: Next question please.

PurcHASE OF EMERGENCY EQUIPMENT BY THE NORTH-WESTERN RATLWAY
MepIcAL DEPARTMENT.

628. *Mr. M. Maswood Ahmad (on behalf of Shaikh Sadiq Hasan): (a)
Will the Honourable Member for Railways please state the total amoumt
spent in the purchase of accident emergency equipment on the North
Western Railway Medical Department ? »

(b) What procedure wag adopted in its purchase?

(¢) Was the usual procedure of calling tenders observed in this case?

(d) Was it referred to the Controller of Stores? If not, why not?

h(e) Is it a fact that the purchase was conducted piece-meal? If so,
why?

(f) Will Government please state the number of contractors, giving

the number of Muslims and non-Muslims, engaged to execute these
orders ?

(9) Will Government please state all the dates on which this consign-
ment was purchaged?

Sir Alan Parsons: (¢) T lay on the table a statement giving the infor-
mation required.

(b) and (q). Tenders were not called for, where direct pumchases were
made by the Chief Medical and Health Officer. Much of the equipment
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which he was purchasing was being specially designed and made under his
directions, as standard patterns were being developed.

(d) Any purchase in excess of Rs. 500 by the Chief Medical and.Hea.lth
Officer was referred to the Agent for sancticn.

(¢) Separate orders were placed for the equipment required for each
station in consultation with the Controller of Stores.

(f) There were eight contractors who supplied equipment. Government
have no knowledge of the communal composition of the firms who received
the orders. '

(9) I do not know to what consignment the Honourable Member refers.

Statement showing the approzimate expenditure on Accident Relief Medical eq_cipment on
the North Western Railway in the years 1928-29 to 1930-31.

Items obtained from
Railwa,
Year. Stores aid St. John Local Total.
Government | Ambulance | p oca
Medical Stores. | [ urchase.
Stores.
Rs. Rs. Rs. " Ra.
1928-29° . 17,782 36 870 18,688
1929-30 18,550 12,800 22,650 54,000
1930-31 45,200 10,870 - 10,430 66,500

EMPLOYMENT IN NON-S1GNALLING P0STS OF TELEGRAPHIST PoSTAL CLERKS,

629. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand): (a) Is
it a fact that Government have to incur extra expenditure In getting a
postal clerk trained in telegraph work? '

(b) Is it a fact that it is the intention of Government that telegraphist

postal clerks be employed exclusively in such offices as perform telegraph
work?

(c¢) Is it a fact that the Postmaster-General, Punjab and North-West
Frontier Circle, Lahore, issued orders in his letter No. Staff B./A. T.-150,
dated 1st/2nd July, 1930, to the effect that a combined hand (telegraph-

knowing clerk) should not be employed in a Divisional Superintendent’s
office ?

(d) Will Government be pleased to state the circumstances in which

certain combined hands are posted on non-signalling appointments, e.g.,

in Ambala H. O. proper and the office of the Superintendent of Post Offices,
Ambala Division?
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(e) Do Government propose to take necessary action against the
officers responsible for disregarding the order of the Postmaster-General,
Lahore, referred to in part (c) above?

(f) I so, are Government prepared to order at once the transfer of
combined handg from non-signalling duties?

The Honourable Sir Joseph Bhore: (a) Yes.
(b) No.
(c) to (¢). Government have no information. ™he matter is within

the competence of the Postmaster-General, Punjab and North Western
Frontier, to whom a copy of the question is being sent.

(f) Does not arise.

Mr, Lalchand Navalrai: Will the Honourable Member be pleased to
place on the table the reply that he gets from the officer to whom the ques-
tion is being sent?

The Honourable Sir Joseph Bhore: I do not expect a reply. I merely
propose to send a copy of this question so that he can take such action as
he may deem fit upon it.

Mr. Lalchand Navalrai: When the Honourable Member has got no in-
formation and the matter he is sending out is one in which he has at
least the power of supervision, why should not the information be obtained
and placed on the table of the House for the use of Honourable Members?

|
|

The Honourable Sir Joseph Bhore: Because in matters of minor admi-
nistrative detail I do not propose to interfere with the discretion of the
Postmaster-General.

Mr. Lalchand Navalrai: I did not refer to interference in his discretion.
The question is one of giving information to Honourable Members, and that
does not necessitate any interference with the officer concerned. Honour-
able Members want only information on the point.

The Honourable Sir Joseph Bhore: I am afraid I have got nothing fur-
ther to add to what I have already said.

Mr. Lalchand Navalrai: Perhaps the Honourable Member is not pre-
pared to do his duty. (Laughter.)

Mr. President: Order, order.

APPOINTMENT OF APPRENTICES OF THE LILLOOAH RATLwAY WORKSHOPS.

630. *Mr. Bhuput S8ing: (a) Will the Government please state
whether in respect of the Indian apprentices who completed their training
in 1930, they have acted in accordance with the procedure laid down
in the reply to the starred question No. 472 (a) and (b) of the 5th March,
1930, which runs as follows:—'‘The posts were filled up by the
technically trained mechanics who were all *ez-apprentices, it being
considered by the Agent that thev had prior claims to their juniors who
would be completing their apprenticeship at a later date.”
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~ (b) If the answer to part (a) be in the affirmative, will Government
please state why Messrs. Smith, Sim, -Platts, Gibbons and Nandi have
been appointed in the Lillocah workshop in preference to the apprentices.
of 1930, who secured very high positions in the examination?

Sir Alan Parsons: The question is similar to starred question No 1306
asked by Mr. Amar Nath Dutt on the 16th November, 1931. I have called
for certain further information and will lay a reply on the table in due
course.

APPOINTMENT OF LILLOOAH APPRENTICES AS ELECTRICIANS AND TRAIN
EXAMINERS. ' '

631. *Mr. Bhuput Sing: (a) Will Government be pleased %o state
whether the ez-apprentices of Lillooah workshop are qualified for the
posts of electricians and train examiners under Divisional Superintendents
and whether they have been taken in as such? If so, what are the
number of Anglo-Indians and Indians taken in as such?

(b) Is it a fact that one Anglo-Indian has been appointed as train
examiner in the Howrah Division, while no Indian has been appointed?
Were qualified Indians available? . .

(c) Do Government propose to take such apprentices as electricians
and train examiners and issue orders to Divisional Superintendents to
this effeet? If not, why not?

Sir Alan Parsons: (a) All ez-apprentices of Lilloosh Workshop cannot.
be considered as qualitied for posts of Electricians and Train Examiners, as
this depends on whether thev have received training in the Train Light-
ing, Carriage Repair or Wagon Repair Shops. One Anglo-Indian has so
far been appointed as a Train Examiner.

(b) One time-expired Anglo-Indian apprentice of the Lillooah Shops was
appointed as & Train Examiner. Government are not aware whether
other qualified persons were available, but presumably the person con-
sider to be best qualified was appointed.

(c) Orders have already been issued to the Divisional Superintendents
to appoint in suitable posts qualified time-expired apprentices of the
Lillooah Shops, if and when vacancies arise

APPOINTMENT OF APPRENTICES OF THE Lrooan Raruway WORKSHOP.

632. *Mr. Bhuput Sing: (a) Is it a fact that all apprentices who have
completed their apprenticeship training successfully from the Liilvosh
workshop and were not provided with posts, are all on the waiting list in
the workshop establishment at Lillooah?

(b) If the answer to part (a) be in the affirmative, will Government
please state why Messrs. Smith, Sim, Platts, Gibbons and Nandi were
appointed ignoring the claims of semior appremtices of 1930?

Sir Alan Pgrsons: (a) A tecord is maintained at Lillooah of all appren-
tices who lidve completed their training successtully at that workshop.
b(b) I have called for certsin information and will lay a reply on the
table.
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APPOINTMENT OF LILLOOAH APPRENTICES IN THE INDIAN AIR FOROE AT
KARACHI.

633. *Mr. Bhuput Sing: (a) Is it a fact that the Deputy Director, Rail-
way Board, had written to the Agent, East Indian Railway, in a letter
that he would see ways and means to provide the trained apprent.ces in

the Indian Air Force wing of the Indian Technical and Follower Corps of
the Indian Air Force, in Karachi?

(b) If the answer to part (a) be in the affirmitive, will Government

be pleased to state whether any information to t}nf effect was given to
ez-apprentlces? If not, why not?

Sir Alan Parsons: (q) and (b). I would refer the Honourable
Member to my reply to Mr. Amar Nath Dutt’s question No. 1309, dated
the 16th November, 1931, and might add that the Agent, East Indian
Railway, was recently instructed to invite applications from apprentices
who may have left the railway after completing their apprenticeship during

the preceding 12 months for consideration for certain vacancies about to
be filled.

LiMiTING THE NUMBER OF APPRENTICES IN THE LILLOOAH RAILWAY
‘WORKSHOP.

634. *Mr. Bhuput Sing: (¢) With reference to the answer to starred
question No. 297 (c¢) of the 10th September, 1929, will Government be
pleased to state whether they have issued any detailed instruction in the
matter of limiting the number of First Grade Bound apprentices in the East
Indian Railway Workshop, Lillooah?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to lay a copy of the instruction on the table?

(¢) Will Government please state how many apprentices have been
taken in 1930 and 1981?

Sir Alan Parsons: (g) and (b). The attention of the Honourable Mem-
ber is invited to the replv given to parts (a) and (b) of a similar question
No. 13810, asked by Mr. Amar Nath Dutt in the Legislative Assembly on
the 16th November, 1931.

(¢) Three European or Anglo-Indian and three Indian apprentices were
appointed for the Mechanical Department in 1930. As regards the year
1931, no apprentices were appointed for the Mechanical Department Six
European or Anglo-Indian and seven Indians were appointed to be trained
as Train Examiners for the Operating Department.

¢
»

LiMrriNng g NUMBER OF APPRENTICES IN THE LILLOOAH RAIIWAY .
\ WORKSHOP.

635. *Mr. Bhuput Sing: (a) Do Government propose to stop recruit-
ment of First Grade Bound apprentices in the East Indian Railway Work-
shop, Lillooah, till all the apprentices are provided with posts?

(b) If the answer to part (a) be in the negative, will Governmeng
please state what endeavour is being made to provide the surplus ez-
apprentices with posts-in the East Indian Railway establishment?
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Sir Alan Parsons: (q) No.

. (b) No guarantee or promise of employment on completion of appren-
ticeship is given or implied by the Railway as it is impossible to say what
vacancies will occur after the five year apprenticeship period. But when
vacancies occur ex-apprentices are considered.

APPOINTMENT OF TRAINED APPRENTICES ON RAILWAYS.

636. *Mr. Bhuput Sing: (a) With reference to answer to starred ques-
tion No. 472 (a) and (b) of the 5th March, 1930, will Government please state
whether they have issued general orders applicable to all State-managed
Railways relating to the recruitment, training, and appointment of appren.
tices after their workshop training? If not, why not?

(b) If the answer to part (a) be in the affirmative, will Government
please lay & copy of such order on the table?

Sir Alan Parsons: With your permission, Sir, I propose to reply to
questions Nos. 636 and 637 together. These questions are in identical
terms to questions Nos. 1812 and 1813 asked by Mr. Amar Nath Dutt in
the Legislative Assembly on the 16th November, 1931, and I would invite
the attention of the Honourable Member to the replies given to those

questions.

ALLEGED RACIAL DISCRIMINATION IN TRAINING OF APPRENTICES AT
JAMALPUR.

+637. *Mr. Bhuput Sing: (a) Will Government please state whether
Messrs. Smith and Sim were selected for heat treatment training at
Jamalpore and no Indian was given that chance?

(b) Is it a fact that there were in the Lillooah Workshop Indian appren-
tices of sufficient education and training who could be selected for heat
treatment training at Jamalpore? :

(c) 1f the answer to part (b) be in the affirmative, will Government
please state whether thev made any endeavour to select the apprentices for
heat treatment training at Jamalpore from among Indian apprentices as
well? If not, why not? '

(d) Will Government please state the reasons for not selecting the
Indian apprentices and what were the grounds for selecting two Europeans
and Anglo-Indians and what were their special qualifications?

(¢) Will Government please state whether they propose to eelect
apprentices in future for heat treatment training at Jamalpore according
to their merits without any racisl considerations or considerations of caste
or creed? If not, why not? '

APPOINTMENT OF APPRENTICES OF THE LILLOOAH RATLWAY WORKSHOPS.
[}

638. *Mr. Bhuput Sing: Is it a fact that the reply given to starred
question No. 467 of: the 5th March, 1930, is incorrect in sc -far as
Mr. Panna Lal Banerji did not complete his training in 1929; and that
only one Indian (Mr. A. Beg.) and five Anglo-Indiang were appointed in
the Lillooah Workshop? '

4 Fo- ansWer to this question see answer to question No. 638,
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Sir Alan Parsons: It has been ascertained from the Agent, East Indian
Railway, that Mr. Panna La] Banerjee did actually complete his apprentice-
ship on 29th February, 1928, and not in 1929. Mr. Banerjee was on pro-
bation from 1st March, 1928 to” 31st January, 1929 and was appointed to
a permanent post on 1lst February, 1929. Apart from him, one Indian and
five Europeans or Anglo-Indians were appointed in the Lillooah Workshop
in 1929.

APPOINTMENT AND PROMOTION OF AN ‘‘ OUTSIDER ’’ IN THE LILLOOAH
RATLWAY WORKSHOP &

639. *Mr. Bhuput Sing: (a) Is it a fact that an outsider has been
appointed as a mechanic in the Saw Mills, Lillooah Workshop, in the begin-
ning of this year on Rs. 390?

(b) Is it a fact that the said gentleman is now officiating as Foreman
in that shop? .

(d) If the answer to part (a) be in the affirmative, will Government
please state why the ceses of the mechanics who were in service or of the
successful ex-apprentices who are still unemployed were not taken into
consideration for this post?

(d) If the answer to part (b) be in the affirmative, wil Government
please state whether the case of the promotion of the Assistant Foreman of
‘that shop was considered? If so, why was he not promoted, but an out-
sider employed as Foreman?

Sir Alan Parsons: (a) It is a fact that an outsider was appointed as a
Mechanic in the Saw Mills, Lillooah Workshops, on Rs. 850 per mensem
«arly in 1931.

(b) Yes.

(¢) and (d). A highly trained and experienced man was required to take
the place of the Saw Mills Foreman and no one in the Lillooah Workshops,
either European, Anglo-Indian or Indian, was considered suitable for it.

TRANSFER OF THE WORKS MANAGER, LiLooar WORKSHOP.

640. *Mr. Bhuput Sing: (a) Will Government please state if there is
any limit to the maximum period of time for which one gazetted railway
officer is allowed to remain in the East Indian Railway establishment,
Lillooah ?

{b) Will Government please state whether the post of Works Manager
in the Lillooah Workshop is transferable or not?

(c¢) Will Government please state for how many vears the present Works

Manager has been holding his post in the East Indian Railway Work-
shop, Lillooah?

Sir Alan Parsons: (¢) and (b). The attention of the Honourable Mem-
‘ber iy invited to the reply given by me to parts (a) and (b) of a similar
question, No. 1816, asked by Mr. Amar Nath Dutt in the Legislative
Assembly on the 16th November, 1981.

(c) The present incumbent of the post was appointed as Works
Manager, Lillooah Shops, on 19th June, 1920. He was transferred to
Dhanbad as District Carriage and Wagon Superintendent on 20th Decem-
ber, 1921, until 4th November, 1922, when he returned to Lillonah as
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! i
Works Manager. He has held the post of Works Manager at Lillooah
since that date except from 18th June, 1926 to 6th December, 1926 when
he officiated as Deputy Chief Mechanical Engineer, and from 14th Sep-
tember, 1924 to 30th November, 1924 and 6th March, 1928 to 31st October,
1928 when he was on leave.

DanNGER OF INFEGTION FROM TUBERCULOSIS IN THE NEW CENTRAL JAIL,
MuLTaN.

641. *Mr. S. C. Mitra: (a) Is it a fact that a number of ‘“‘A”’ and “‘B’"
(I;Jilass prisoners from Delhi have been transferred to the New Central Jail,
ultan?

(b) Are Government aware that a number of prisoners suffering from
tuberculosis have been lodged in the same jail with these prisoners?

.+  (c) Will Government please state what is the number of prisoners
- guffering from tuberculosis in the New Central Jail, Multan?

(d) Are Government aware of the manifest danger to the health of
other prisoners by the retention of prisoners suffering from tuberculosis?
Do Government propose to take immediate steps to remove these prisoners
and to, isolate them in a separate jail?

The Honourable Sir James Crerar: (a) Yes.

(b) Yes, but they are located far apart from each other.

(¢) The number was 118 on the 8rd February, 1932.

(d) The separate jail for tubercular prisoners at Shahpur collapsed om

account of the floods of 1929. The Punjab Government have under their
consideration plans for the construction of a new jail for such prisoners.

PROVISION OF FANS ¥OBR PRISONERS IN THE CENTRAL JAIL, MULTAN.

642, *Mr. 8. 0. Mitra: (a) Are Government aware that there is no provi-
sion for fans for ““A”’ and ‘‘B’’ Class prisoners from Delhi in the Central
Jail, Multan? .

(b) Do Government propose to take steps to provide fans to ‘“‘A’’ and
‘“B’’ Class prisoners from Delhi lodged in the Central Jail, Multan?

(c) If the Punjab Government are not prepared to provide these faci-
lities, do Government propose to order the return of Delhi prisoners to the
Distriet Jaii, Delhi, and make necessary arrangements for fans for them
during summer?

!
The Honourable Sir James Crerar: (a) Yes. '
(b) Not at present. .

(c) The matter is under the consideration of the Chief Commissioner,
Delhi, in consultation with the Inspector-General of Prisons, Punjab.

ATLEGED WRONGFUL DETENTION IN PRISON OoF HAR Dmian Smnem
CHANDIWALA.

643. *Mr. S. O. Mitra: (a) Are Government aware that one Har Dhian
Singh Chandiwala was sentenced under section 17A, Criminal Law Amend-
ment Act, in January by a Magistrate in Delhi to pay a fine of Rs. 100
or in lieu to underge imprisonment for one month?
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(b) Will Government please state on what date the fine of Mr. Har
Dhian Singh was realised ?

(¢) Was Mr. Har Dhian Siﬁgh released on the same date or not?

(d) How long was Mr. Har Dhian Singh detained after the realisation
‘of the fine, if so, under what law and on whose order?

(e) If Mr. Har Dhian Singh was detained for many days after the pay-
ment >f his fine, what action, if any, has been taken by Government If

not, do Government propose to take any action against the authority res-
ponsible for this detention?

The Honourable Sir James Orerar: (a) Yes on the 14th January.

(b) The fine was realised on the 2nd February.

(¢) No.

(d) He was released on the 18th February. Owing to a reprehensible
omission on the part of the Ahlmad of the Court no intimation had been

gsent to the Jail of the recovery of the fine to enable him to be released
earlier.

(e) The Ahlmad found to be af fault is being punished.

ALLEGED RoUGH HANDLING OF A WOMAN PRISONER.

644. *Mr. 8. O. Mitra: (a) Has the attention of Government been
drawn to the issue of the Daily Tej, dated the 6th February, 1932, to a
repors appearing on page 1, with regard to the arrest of Mrs. Desh Bandhu?

(b) Are Government aware that Mrs. Desh Bandhu was rudely treated,

insulted, and roughly handled by the police officer-in-charge who effected
her arrest?

(c) If so, will Government please state what action if any has been
taken against the police officer in question?

The Honourable Sir James Orerar: I would refer the Honourable Mem-
ber to the answer I gave on the 29th February to Mr. B. R. Puri’s
question on the same subject.

WOMEN PRISONERS TRANSFERRED TO LAHORE IN A THIRD CLASS
COMPARTMENT.

645. *Mr. S. O. Mitra:(a) Is it a fact that women prisoners were trans.
ferred recently in a III class compartment to the Female Jail Lahore from
Delhi unaccompanied by female escorts?

(b) Is it a fact that the Sub-Inspector in-charge of the escort insisted
on sleeping in the same compartment with the women prisoners ?

(¢) Are Government aware that during the last civil disobedience move.

ment prisoners as a rule were sent in higher class compartments accom-
panied by female escorts ?

(d) Will Government please state why this practice has been given up
and whether steps are proposed to be taken to transfer women prisoners

of the above type in higher class compartments accompanied by female
escorts only?

B 2
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The Honourable Sir James Orerar: (a) Yes.

(b) The female prisoners, of whom there were eleven, objected to the
head constable and constables travelling in the same compartment; but
raised no objection to the Sub-Inspector doing so. No jail van was avail-
able, in which separate compartments are provided for prisoners and
escort. In this case, the carriage being an ordinary third class carriage,
the whole escort should have travelled with the priscners. The Sub-

Inspector, however, decided to escort the prisoners himself and put the
rest of the escort in the next carriage.

(c) and (d). No. The ordinary practice in the United Provinoces,.
Punjab, North West Frontier Province, Delhj and Assam is, I understand,
to provide third class accommodation, but where suitable third class
carriages with proper sanitary arrangements are not available intermediate
class accommodation is allowed. Prisoners are permitted, however, to
.travel with their escorts in a higher class, if they pay the total additional

costs. The usual practice is that female prisoners are accompsanied by a
female ward when there is only one prisoner. ’

CLAsm'mAnon OF WOMEN POLITIOAL PRISONERS.
646. *Mr. S. C. Mitra: (o) Will Government please state how many

women in Delhi have been convicted or arrested for non-violent political
offences since the 1st of January, 1932?

(b) Will Government please state how many of these women have been
placed in the ‘““C’’ class?

(¢) Are Government aware that during the last civil disobedience move-
ment, a strong public protest was made against the classification of such

prisoners in the ‘‘C’’ class and that some women prisoners went on hunger-
strike in the same copnection?

(@) Do Government propose to issue instructions that in future no
women political convicts guilty of non-violent offences should be placed in
the ““‘C”" class?

The Honourable Sir Jamses Crerar: (a) and (b). 51 women have so far
been arrested in Delhi in connection with the civil disobedience movement

and the Ordinances. Of these 50 have been’ convicted and 12 placed in
G’ class.

(¢) 1 am aware that some women went on hunger strike in 1930 because
they were classified as ‘‘C’’ class prisoners.

(d) No, Sir. The women prisoners have been classified according to
the rules and Government see no reason to exclude them from the operation
of the rules.

UNSTARRED QUESTIONS AND ANSWERS.

CLERKS MAINTAINED ON THE FRONTIER OoF NEPAL IN BENGAL AND
NoORTH-WESTERN RATLWAY STATTIONS.

112. Mr. N. R. Gunjal: (a) Is it a fact that on the Bengal and North-
Western Railway, at some stations, situated near or at the boundary of
XNepal, Frontier Clerks are maintained to take a note of imports and exports
from and to the land of Nepal for the information of Government?
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i
(b) If so, will Government be pleased to state:
(i) whether these clerks are under the administration of that railway;
(ii) whether Government have to meet the expenses for their main-
tenance; - '
(ii) if so, what sum of money Government have to spend towards
their maintenance;

(iv) what is the number of such clerks:

(v) what are the rates of their salaries;

(vi) what are the other conditions of their servige - and
(vii) whether their appointments are permanent?

Sir Alan Parsons: (a) and (b). Statistics relating to the movement of
certain commodities are compiled by the Bengal and North-Western Rail-
way Administration at the principal stations along the Nepal Frontier
under arrangements made with the Director General of Commercial Intel-
ligence and Statistics. It was agreed in 1925 that the Director General
would pay the Bengal and North-Western Railway Rs. 300 per mensem
for the compilation of these statistics, the actual arrangements to be made
for obtaining the figures being left to the discretion of the Bengal and
North-Western Railway. Government have no information as to what
these arrangements are.

PRESSURE ON RATLWAY SUBORDINATES TO VOTE FOR A MUNICIPAL
CANDIDATE AT GORAKHPUR.

113. Mr. N. R. Gunjal: (a) Are Government aware that the offices of
the Bengal and North-Western Railway, at headquarters were ordered
to be closed after 2 p.M. on 2nd December, 1931, and a circular was
issued to the staff residing in the Alinager Municipal Ward, Gorakhpur,
to meet together in order to discuss positive means to return Pandit
Krishna Gopal, a clerk of the Traffic Manager’s office, in the election to the
said municipality ?

(b) If so, will Government be pleased to state:

(i) the authority under which such orders could be issued and
whether the authorities of the Railway could enter into the
election campaign, bringing official pressure to bear upon the
subordinates in a matter like this; and

(ii) whether & number of clerks approached Rai Sahib Mr. Madhu-
sudan Das, President of the Bengal and North-Western
Railwaymen’s Association and stated to him their grievance
against this official pressure and he communicated it to the
Agent to the Bengal and North-Western Railway requesting
him to withdraw the orders?

(c) If the facts as stated in part (b) (ii) are correct, will Government
be pleased to state whether or not the orders were withdrawn? If not,
why not? '

Sir Alan Pargons: Government have no information, but enquiries will
be made.
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NON-1SSUE OF RATLWAY PASSES TO THE REPRESENTATIVE OF THE ALL-
INDIA RAILWAYMEN’S FEDERATION.

; 115:4. Mr. N. R. Gunjal: (g) Are Government aware of the following
facts:

(i) that the fourth half-yearly meeting between the representatives
of the Railway Board and of the All-India Railwaymen’s
Federation was held in the 1st week of December, 1931 ;

(i) that Mr. Ram Prasad, Secretary, Bengal and North-Western
Railwaymen’s Association, was selected to represent the
Bengal and North-Western Railway employees at this meeting
and hig name was communicated along with those of others
to the Railway Board by the Federation for grant of passes
to enable him to attend the meeting;

(iii) that the Railway) Board wired to the Agent, Bengal and
North-Western Railway, directing him to issue the passes;

(iv) that the passes were not issued and Mr. Ram Prasad did not
attend the meeting as a protest against the non-issue?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state why passes were not issued and what was the cause for
misunderstanding ?

Sir Alan Parsons: (a) (i) to (¢v). Yes.

(b) Companies’ railways are not bound to sue free passes to repre-
sentatives of the All-India Railwaymen’s Federation on such occasions and
the Bengal and North-Western Railway had declined to issue free passes
to non-railway delegates. The request to that railway to issue a pass in
this case was made through a mistake but an arrangement has now been
entered into with the Bengal and North-Western Railway that free passes
to the delegates over the railway will be issued by the Railway Board, who
will however refund the equivalent fare to the railway.

EDUCATION OF THE CHILDREN OF RATLWAY EMPLOYEES AT GORAKHPUR.

115. Mr. N. R. Gunjal: (a) Has the attention of Government been drawn
to:

(i) the letter of the Secretary, Bengal and North-Western Rail-
waymen’s Asgociation, Gorakhpur, dated November 11th,
published in the daily issue of the Leader, dated November
17th, 1930, at page 7, in the column of ‘‘Letters to the
Editor’’; and

(ii) the editorial comment in that connection, at page 8?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state what action, if any, has been taken in regard to the fol-
lowing allegations as contained therein :.

(i) that the Bengal and North-Western Railway Administration
have provided, for the education of children of their Indian
employees, only one school teaching up to the 6th Anglo-
Vernacular class, at Gorakhpur;

(i) that the said school is situated about 2} milegs off from the
centre of the town;
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(iii) that only 202 children of Indian employees have been able to
take advantage of the school;

(iv) that the majority of Indian employees, even at Gorakhpur, have
not been able and are not in a position to derive any benefit
out of this school;

(v) that the head master of the school, although he is a graduate,
yet gets only Rs. 40 per mensem;

(vi) that the Raillway contributes to this school only Rs. 100, while
it contributes to the school of children of European employees
and Indian officers, Rs. 225; and

(vii) that it has provided five schools, at diff:rent centres, for the
education of children of European employees?

(¢) If so, (i) what are the reasons for discriminations, and (i) whether
things have improved since then; if so, in what respects?

(d) If the reply to part (a) be in the negative, what action do Govern-
:‘ment propose to take to call for a copy of the paper under reference?

Sir Alan Parsons: I have called for certain information from the Agent,
Bengal and North-Western Railway, and will lay a reply on the table in
due course.

AGES OF WORKMEN SUPERANNUATED ON THE BENGAL AND NoRTH-WESTERN
RamLway.

116. Mr. N. R, Gunjal: (a) Has the attention of Government been
drawn to the following facts:

(i) that the Foremen of the Loco. and Carriage Workshops, Gorakh-
pur, Bengal and North-Western Railway, prepared different
lists of workmen in, 1925, showing ages of batches to complete
55 years of age earlier than they would have actually attained
that age;

(ii) that some of the workmen concerned approached the authorities
to challenge the correctness of the lists and that they were
referred to the Principal Medical Officer of that Railway (Col.
Masson, I.M.S.);

(iii) that the Principal Medical Officer examined them in April,
1930, and granted certificates in regard to their ages varying
from 40 years to 53 years then;

(iv) that in disregard of the certification of ages by the Principal
Medical Officer, the lists prepared by the Foremen were
approved of and the workmen concerned were definitely
ordered to retire from the 1st July, 1931;

{(v) that the workmen concerned approached the Bengal and North-
Western Railwaymen’s Association who referred their case to
‘- the Agent of the Railway, for the first time, on the 22nd
August, 1930, forwarding a copy of the same to the Railway
Board and subsequently despatched a number of reminders,

but to no effect;

{vi) that failing to receive a reply, the Association had to approach
the Government of India with their case in this respect, men-
tioning the above facts and praying for the appointment of a
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Court of Inquiry, under the Trade Disputes Act, resulting in
an inquiry being held by Government and admission by the
Bengal and North-Western Railway Administration that the
ages of the workmen concerned, as certified by the Principal
Medical Officer, were accepted and that no action was being
taken to discharge them on the 1st July, 1931;

(vii) that about six months only after this those men were again
given notice on the 1st December, 1931, for discharge, on
account of reduction of staff, with effect from the ist Jan-
uary, 1932;

(viii) that the Bengal and North-Western Railwaymen’s Assaciation'
again referred their case to the Agent stating their intention
of approaching the Government of India under the Trade
Disputes Act; and

(ix) that subsequent to this reference to the Agent, those men who
were still in service were called for by the Loco. Carriage
Superintendent and granted extension, for various periods of
time, but not in keeping with the ages certified by the Prin-
cipal Medical Officer, with the exception of five who were
discharged on the 1st January, 1932?

(b) Will Government be pleased to state whether they propose to inter-
vene in the matter of granting extemsions of service to certain workmen
of the Bengal and North-Western Railway in accordance with the ages
certified by the Principal Medical Officer? If not, why not?

(o) Are Government aware of the fact that the Bengal and North-
Western Railwaymen’s Association have resolved to refer the matter to
Government under the Trade Disputes Act? If so, have Government
received a representation?

Sir Alan Parsons: Government are aware that the matters referred to:
in items (i) to (vi) of part (a) of the Honourable Member’s question formed
the subject of an application made by the Bengal and North-Western Rail-
waymen’s Association to Government for the appointment of a Court of
Inquiry under the Trade Disputes Act, but as regards the rest of the ques-
tion they have no information, except for statements made in a further
representation which has been received from the Association and which.
is under consideration.

REPORT OF THE RoYArL CoMMISSION ON LABOUR.

117. Mr. N. BR. Gunjal: Will Government be pleased to state:

(¢) what action is being taken by them on the Report of the Royal
Commission on Labour in India; and

(b) what they are going to do with the recommendations contained
therein ?

The Honourable Sir Joseph Bhore: (a) and (b). A large number of the
recommendations of the Commission involve action by authorities other
than the Government of India. The attention of Local Governments has
been drawn to those recommendations which require provincial action and
they have been asked to bring to the notice of public bodies, employers and
their organizations and trade unions the recommendations which are-
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addressed to them. The recommendations which are addressed
primarily to the Government of India are being examined as
expeditiously as possible. The Government of India have already laid
before the Assembly in the present session two Bills based on the Com-
mission’s recommendations and I hope to introduce two more Bills before
the session ends. The Government of India have passed orders on the
recommendations relating to Labour in public works and they have made
references to Local Governments or other authorities on several subjects,
including employers’ liability legislation, workmen’s compensation in agri-
culture, the recruitment of seamen, and factory statistics. The recom-
mendations relating to a number of other questions ar. at present under

examination.

APPLICATIONS FOR APPOINTMENT OF TRIBUNALS UNDER THE TRADE DISPUTES
Acr.

118. Mr. N. R. Gunjal: Will Government, be pleased to state:

(i) how many applications have been filed with the Government of
India for appointment of tribunals under the Trade Disputes
Act since its enforcement;

(ii) how many of them were from Labour Unions;

(iii) how they were dealt with;

(iv) how many and which were rejected; and

(v) what were the reasons for rejection, if any was rejected?

The Honourable Sir Joseph Bhore: (i) Six.

(i) All

(iii) and (iv). One application for the appointment of a Board of Concili-
ation was granted, and in another case, where a labour organization applied

for a Board of Conciliation, a Court of Inquiry was appointed. Four
applications were rejected; they were from the following organizations:

(1) Bombay, Baroda and Central India Railway Employees’ Union,

(2) North Western Railway Union,
(8) Bengal and North Western Railwaymen’s Association, and
(4) All-India Railwaymen’s Federation.

(v) The Governor General in Council did not consider that the nature
of the trade disputes alleged in these four cases justified reference to a
tribunal under the Trade Disputes Act. .

INSTITUTES FOR EUROPEAN AND INDIAN STAFF ONX THE BENGAL AND NORTH
WESTERN RarLway.

119. Mr. N. R. Gunjal: (a) Will Government be pleased to state
whethel: in the Bengal and North Western Railway institutes are provided
for Indian and European staff? If so, how many are for Europeans and
how many for Indians? ’ :

_(8) Do the Railway Administrations contribute any fund towards their
maintenance? If so, how much to the Indian institutes and how much to
the European institutes ? '

(c) If contributions to the European institutes are higher than those
to the Indian institutes, what are the reasons for this discrimination ?
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(d) Is there any scheme under consideration for extending the provision
of institutes for Indian staff and workers?

(¢) Are Government in communication with the Railway Administra-
‘tion on the subject?

Sir Alan Parsons: I have called for certain information and a reply will
be laid on the table in due course.

ACCOMMODATION FOR CLERKS IN THE AUDIT OFFICE, BENGAL AND NORTH
WESTERN RATLWAY.

120. Mr. N. R. Gunjal: Will Government be pleased to state:

(a) whether they are aware that accommodation for clerks in the
Audit Office of the Bengal and North Western Railway is
congested; and

(b) what is the number of clerks employed therein?

Sir Alan Parsons: Government have no information, but I will bring
the Honourable Member's question t6 the mnotice of the Agent of the
Bengal and North Western Railway.

MARKERS EMPLOYED IN THE BENGAL AND NORTH WESTERN RAILWAY.

121. Mr. N. R. Gunjal: (a) Will Government be pleased to state:

(i) how many markers are employed with the Bengal and North
Western Railway;

(ii) what is their maximum pay;

(iii) how many receive the maximum pay;

(iv) how many were promoted as Assistant Goods Clerks during the
last two years; and

(v) whether they are eligible to gratuity and provident fund benefits;
if 8o, how many of them got gratuity during the last five
years and how many enjoy the provident fund benefit?

(b) Is it a fact that they are literate and are engaged to work as
clerks?

(c) Is it not a fact that marking of goods is being done by the illiterate
staff of the stations?

Sir Alan Parsons: I have called for information from the Agent of the
Railway and will reply to the Honourable Member’s question when it is
received.

RECRUITMENT AND PROMOTIONS IN THE BENGAL AND NORTH WESTERN
RATLWAY WORKSHOPS AT GORAKHPUR.

122. Mr. N. R. Gunjal: (2) Will Government be pleased to state:

(i) whether in the Bengal and North Western Railway Workshops
at Gorakhpur, vacancies caused by resignations and removal
from employment were not filled up;

(ii) how many workers resigned or were removed from employment
during the last four years;
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(iii) how many workers were recruited during the same period; and
(iv) if vacancies were not filled up, how work is being managed?
(b) How were workers employed during December, 1930°?
(c) How many workers got ipcrements in their wageg during 1930?

(d) What was the total sum of increments given in the wages of work-
shops’ workers in the same year (1930)?

Sir Alan Parsons: Government regret that they cannot undertake to
collect the information required as it would entail a disproportionate ex-
penditure of time and labour. .

‘W oRKING HOURS OF THE BENGAL AND NORTH WESTERN RAILWAY STAFF.

. 123. Mr. N. BR. Gunjal: Has the attention of Government been drawn
to a letter No. 33/90, dated 23rd May, 1929, of the Secretary, Bengal and
North Western Railwaymen’s Association, addressed to P. R. Rau, Esq.,
the then Financial Commissioner of Railways, criticising the reply given to
unstarred question No. 840 in the Legislative Assembly on the 18th March,
1929, and making certain suggestions relative to the working hours of the
Bengal and North Western Railway staff? If so, what action Government
was pleased to take thereon?

Sir Alan Parsons: A copy of the letter referred to was forwarded to the
Agent, Bengal and North Western Railway, and his reply to the criticisms
of the Secretary, Bengal and North Western Railwaymen’s Association
showed that no action by Government was called for.

LEAVE FOR SUBCRDINATES OF THE BENGAL AND NORTH WESTERN RAILWAY.

124, Mr. N. R. Gunjal: () Are Government aware that a sufficient
‘number of relieving staff is not maintained on the Bengal and North
‘Western Railway?

(b) Are Government aware that leave is hardly granted to the subor-
-dinate staff on the Railway and they are seldom allowed to avail them-
selves of the leave even if it is granted?

Sir Alan Parsons: I have called for information from the Agent, Bengal
and North Western Railway, and a reply will be laid on the table in due
.course,

REPORT OF THE RAILWAY RETRENCHMENT SUB-COMMITTEE.

125. Mr. N. R. Gunjal: (¢) Wil Government be pleased to state if
their attention has been drawn, to paras. 27 to 82 of the Report of the Rail-
way Retrenchment Sub-Committee of the Retrenchment Advisory Com-
‘mittee ?

(b) If so, will Government be pleased to state if any action has been
taken to give effect to the Sub-Committee’s recommendation? If so to whag
extent? If not, why not?

Sir Alan Parsons: (a) and (b). I would refer the Honourable Member
to the statement circulated to all Members of the House on the 4th
November, 1981, and also to the statement circulated with the Budget
papers showing the further action taken.
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SEPARATION OF AUDIT AND ACCOUNTS DEPARTMENTS OF STATE RATLWAYS.
 126. Mr. N. R. Gunjal: (a) Will Government be pleased to state if
by separation of the Audit and Accounts Departments of State Railways,
the working expenses of the Railways have been increased?

(b) If so, will Government be pleased to state the actual increase in
1930-81 over the figure of 1928-29?

(c) In view of the financial stringency through which the Railways are
passing at present and with a view to strict economical working of the Rail-
ways, do Government propose to amalgamate the two Departments as
rec%mmended by the Railway Retrenchment Sub-Committee? If not, why
not?

Sir Alan Parsons: (a) The separation of Audit and Accounts Department
on State Railways is one but not the only nor the most important reason
for the increase in expenditure on Audit and Accounts.

(b) The total expenditure on Audit and Accounts on State-managed
railways in 1928-29 was Rs. 79,380,000 and in 1930-81 Rs. 92,60,000.

(c) It is not quite correct to say that the Railway Retrenchment Sub-
Committee definitely recommended the amalgamation of the two depart-
ments. Their recommendation was that, unless the total cost of the
Accounts and Audit organisations was reduced by a certain extent, the
question of amalgamation should be taken up for consideration. The
whole question is at present under the consideration of Government, but.
as the Honourable Member will have observed from the Budget papers,
the cost of the Accounts establishments has been reduced.

PuBLicITY DEPARTMENT OF THE EASTERN BENGAL RAILWAY.

127. Mr. N. R. Gunjal: (a) Will Government be pleased to state if
the Publicity Department of the Eastern Bengal Railway is now working
at a loss?

(b) If so. is it the intention of Government to curtail the expenditure of
that Department to fit in with the income derived?

Sir Alan Parsons: (a) It is not practicable to estimate the return from.
expenditure on publicity.

(b) In view of the need for economy, the Agent, Eastern Bengal Rail-
way, hag reported that he has budgeted for an expenditure on publicity for
1982-33 of Rs. 51,000 as against Rs. 91,000 spent in 1980-31 and Rs. 61,000
which is estimated as the expenditure for 19381-32.

Cost OF THE EASTERN BENGAL RAILWAY SUPPLEMENT TO THE INDIAN STATE
RAILWAY MAGAZINE.

128. Mr. N. R. Gunjal: Will Government be pleased to lay on the table
a statement showing separately the actual expenditure incurred and the
actual income derived in conducting the Eastern Bengal Railway Supple-
ment to the Indian State Railway Magazine for the years 1928-29, 1929-80
and 1980-31? '

Sir Alan Parsons: Information is available only for 1930-81, when the-
expenditure was Rs 11,405 and the receipts Rs. 8,981,
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CuTts IN PaY or RalILwAY EMPLOYEES.

129. Mr. N. R. Gunjal: (a) Has the attention of Government been
drawn to paragraph 184 of the Railway Retrenchment Sub-Committee’s
Report regarding cuts in pay? ‘

(b) If so, will Government be pleased to state why instead of giving
effect to the graduated cuts in pay as recommended by the Sub-Com-
mittee, the Railway Board have ordered a 10 per cent. cut in the pay of all
Railway employees drawing above Rs. 83/5/4? -

Sir Alan Parsons: (a) Yes.

(b) A cut of 10 per cent. in the pay of railway employees drawing above
Rs. 83-5-4 per mensem was ordered by Government as in their opinion
the rate of the cut should be uniform in the case of such employees.

TaE M0oOoDY-WARD AND CREW SYSTEMS OF TICKET CHECKING.

130. Mr. N. R. Gunjal: (a) Will Government be pleased to state if
the ‘“Moody’’ and “Crew’’ systems of ticket checking are in force side
by side in the East Indian and Eastern Bengal Railways?

(b) If so, will Government be pleased o state briefly the relative
financial aspect of the two systems?

Sir Alan Parsons: (a) On the East Indian Railway the system of
checking tickets is that recommended in the Moody-Ward Committes’s
Report. On the Eastern Bengal Railway, on certain sections, a modified
form of the crew system is in force, and on others, tickets are checked

at stations by Ticket Collectors, and on some trains, by Travelling Ticket
Examiners.

(b) It is not practicable to estimate the financial effect of either system,
but the more intensive the check of tickets in trains the greater is the
revenue realised. Both the crew system and the system recommended

by the Moddy-Ward Committee are forms of intensive checking, differing
in degree.

RETRENCHMENT OF SUPERIOR OFFICERS ON STATE RATILWAYS.

131, Mr. N. R. @unjal: (a) Will Government be pleased to state
whether it was the intention of the Government of India, Railway
Department, Railway Board, to retrench one hundred surplus superior
officers from all the State Railways due to the economic crisiy?

(b) If so, will Government be pleased to state how many superior
officers from each State Railway have so far been retrenched and when
Government propose to retrench the balance of surplus officers?

(c) Will Government be pleased to state how many superior cfficers
have been recruited in State Railways and what are the reasons for the
recruitment of superior officers? Is it a fact that a large number of
subordinate employees have been retrenched due to the severe
economic crisis through which the Indian Railways are passing at present?

Sir Alan Parsons: (a) No; the intention was to reduce the gazetted
cadres of the State-managed railways by that number and to discharge
surplus officers only to the extent necessary to bring actusals down to the
reduced sérength of the cadres.

(b) A statement giving the available information is laid on the table.
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(c) The recruitment for the year 1931-32 is 19,—nine by promotion and
ten by recruvitment. '

"A considerable number of subordinate employees has had to be dis-
charged; but Government cannot commit themselves to a complete sus-
pension of fresh recruitment for the superior services though such recruit-
ment will in present circumstances be made on a restricted scale.

Statement showing the number of Gazeited officers discharged on State-managed Railways.

Railway. No.
Eastern Bengal . . . . . . . . 6
East Indian . . . . . . . . . 11
Great Indian Peninsula . . . . . . . . 7
North Western . . . L . . 15
Burma . . . . . . . . . 3

APPOINTMENT OF MEMBERS OF MINORITY COMMUNITIES IN THE RAILWAY
Mar SERVICE.

132. Rai Bahadur Lala Brij Kishore: Is it a fact that the Superin-
tendent, Railway Mail Service A. Division issued a memo. on 27th Janu-
ary 1931 to the effect that all vacancies, either acting or permanent,
should go to members of minority communities? Is it in contravention
of the orders issued by the Director General of Posts and Telegraphs in
one of his G. Os. in November 1927? If so, what action has been taken
by the Department?

The Honourable Sir Joseph Bhore: The information wanted by the
Honourable Member in the first part of his question has been called for
and when it is received a reply to the whole question will be placed on
the table of the House.

«

STATEMENT OF BUSINESS.

The Honourable Sir George Rainy (Leader of the House): With your
permission, Sir, I desire to make a statement as to the probable course
of business in the week beginning Monday, the 7th March. That day
has been appointed by His Excellency for the presentation to the Legisla-
ture of the General Financial Statement. In order to give Honourable
Members time to study the Statement, it is proposed, Sir, that on the
conclusion of the delivery of the Statement you should adjourn the House
to Wednesday, the 9th. That day and the following day have been allotted
by the Governor General for the general discussion of the Financial State-
ment. Subject to your direction, Sir, the House will sit for the transaction
of Government business on Friday, the 11th and Saturday, the 12th.

On Friday, the 11th, the following programme will be brought forward;
1. Motions for the election of members to:
(1) the Standing Finance Committee,
(2) the Standing Committee on Emigration,
(3) the Standing Finance Committee for Railways,
(4) the Central Advisory Council for Railways,
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II. The Railway Supplementary Demands will next be presented.

III. These will be followed by the making of motions for leave to
introduce—

(1) & Bill to continue the Salt (Additional Import duty) Act, 1981,

(2) a Bill to provide funds to enable Government to continue wireless-
broadcasting,

(8) a Bill to amend the Merchant Shipping Act,
(4) a Bill to amend the law relating to Assam Jabour.

IV. These will be followed by motions to take into consideration and.
ass—
P (1) the Bengal Criminal Law Amendment (Supplementary) Bill,
as reported by Select Committee,

(2) the Foreign Relations Bill, as reported by Select Committee.

On Saturday, the 12th, the election will take place for the remaining-
vacancy on the Standing Advisory Committee of the Department of
Education, Health and Lands. This will be followed by any business left
over from Friday’s list and, on the conclusion of that business, motions will
be made to take into consideration and pass the Bill providing protection.
for the sugar industry as reported by the Select Committee.

THE RAILWAY BUDGET—LIST OF DEMANDS—concld.

DEMAND No. 1—RAmLwAY Boarp—concld.

Future of the Railway Board and the Constitutional Aspecti—concld.

Mr, President: Further consideration of the cut motion of Mr. Ranga.
Tyer.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): I gm
grateful to you for giving me an opportunity to speak on this cut motion.
of Mr. Ranga Iyer, who has raised the question of the future of the Railway
Board and the constitutional aspect in connection with it. I myseif
absented myself on last Tuesday, Wednesday and partly on Thursday,
which is supposed to be very inauspicious to the Hindus in my part of
the country, but the lengthy speeches convinced me that there must be
some irregularities or something extraordinary, for this subject to come
up for discussion in this House. Though my friend was not found in the
same bed as Sir Henry Gidney, yet he was caught in the trap. Whatever
that may be, I take the cue from the discussion which is taking place at
the Viceregal Lodge, about which we are supposed to know nothing. It
was raised by Mr. Benthall, who by an irony of fate or accident, got inta
the Round Table Conference. He is the Burra Sahib of Bird and Co. My
friend, Mr. Clow, who is sitting in front of me representing Government,
also knew something about him, and along with Mr. Benthsll there were
several Europeans representing several big firms in Calcutts. They were-
witnesses before the Royal Commission on Labour. You, Mr. President,
cannot have forgotten those people who were examined and cross-examined
before us. It was myself who cross-examined the contractors, middlemen,
the blood suekers and the profiteers, who make some profit out of the
income of the poor labourers of this country, the hewers of wood and the-
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drawers of water, who earn their pittance by the sweat of their brow.
My friend, Mr. Mody, Sir, represents the millowners of Bombay and he
is one among the elected Members of this Assembly numbering 108 or
104, of which he is only one. Now he is supposed to be an elected Member
voicing the opinion of a handful of millowners, and there arose a situation
yesterday in which there was a good combination on this side of the House;
and my friend who always answers these questions said that ‘‘Certaia'v. we
are not going to give any controlling power in the future constitution of
‘the Railway Board to the representatives of the third class passengers’’.
Sir, T understand the income from the third class passengers which flows
into. the pockets of the Railway Board or the Railway Department of the
‘Government of India comes to about 85 per cent.

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): 90 per cent.

Mr. K. Ahmed: That is the percentage of third class passengers. I am
a practical man. 35 per cent. I think; I have got the figure right from
the Labour Member; 35 per cent. of the total income from the frains.
My friend, Dr. Ziauddin Ahmad, has got the wrong figure. Now
Mr. Aggarwal was wondering what was the underlying policy in bringing
forward such a motion and token cut as that initiated by Mr. Ranga Iyer,
Now I may tell you without any fear of contradiction, after giving you the
figure of 85 per cent. of the total railway income, the rest of the population
of India among the masses called the agriculturists comprise 85 per cent.,
and, Sir, from their pockets the Railway Department make about 40 per
cent. of their income; and therefore the major portion, 75 per cent. of the
nett income comes from them; and leaving this 25 per cent., a fraction
-of which only comes from the pockets of the owners of the cargoes or %oods
represented by Mr. Mody’s constituency of millowners and, Sir, he hope-
lessly failed to define who are the ““first class politicians”. He had not
the ecourage -t6 tell us who are the first class politicians who should be
represented on the Railway Board of the future.

Mr, H. P. Mody (Bombay Millowners’ Association: Indian Com-
‘merce): 1 know who the third class politicians are.

Mr. K. Ahmed: Now, Mr. Ranga Iyer had to criticize the speech and
had to bring in a proposal for a new Railway Board and that was his con-
jecture,—instead of saying straight what difficulties the Railway Board
have brought into this country, instead of telling us how many strikes they
have provoked in every month and sometimes on almost every day, dis-
locating the railway lines, stopping passengers transferred from one place
to the other, taking the water down from the engine. That is the situation.
But Mr. Benthall in the other building, the Viceroy’s House, has been
preparing the ground for securing his own bread by saying that now-a-days
Bird & Co. have not got enough income, the mills are running idle, the
workers are not doing their work, and, Sir, the profiteers are not making
any profit. (Laughter.) He is trying, Sir, under the shade of the Govern-
ment and the Railway Board, t¢ make something out of the coolie supply
for a particular railway company, and so on. Now though these persons
are not true elected representatives of the people of this country, never-
theless by the patronage of the Viceregal House or of the Secretary of
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State they have got on to the Round Table Conference,—and, alas, Sir,
the result of the Round Table Conference, it seems to me, may end in
nothing but smoke. Sir, I am not s Brahmin or a member of a superior
caste of the Hindus but I am a practical man (Hear, hear), and my feet
are guided by the unfaltering light of e¢xperience; and if you will allow
me, Sir, to take my stand upon the sayings of the great practical men,
I can tell you at once that the so-called Federation would be a net work
which the spiders are weaving ail round,—and who are selecting such poli-
ticians on committees as do not represent the country? (Laughter.) I
want to ask about one of these provinces, for example, Bengal,—have they
selected any right man? i

Now in connection with this token cut of Rs. 100 the politicians are all
scattered, so that the Government might smuggle water from tbe desert
of the Sahara. Some people are in jail; the picketing of the European
cloth shofk goes on; the supply from the mills is stimulated, and all this
fight between Mr. Mody's millowners and the Lancashire millowners, who
are represented by my Honourable friends on my -right, goes on, and 85
per cenb. of the masses of India are in trouble, because the trouble has
come over there on account of the differences between these self-interested
people on both sides . . . . .

Mr. President: Will the Honourable Member plesse say what is the
relevancy of his remarks to the subject of the Railway Board?

. Mr. K. Ahmed: Sir, the subject is the future constitution of the Rail-
way Board, the constitutional aspect . . . . .

B Hdr President: Yes, the constitutional aspect as affecting the Railway
oard.

Mr. K. Ahmed: Yes, Sir, it is the self-interest, it is the money and
it is a Department of the Government of India that has wasted all the -
substanee of the politicians to-day on the floor of this House, and that is
the relevancy. Tt is not myself who has come fotward to propose bringing
forward this token cut, but it has come up, Sir, surreptitiously all of a
sudden through the agency of my friend, Mr. Ranga Iyer, who as it was
found acted in the same way as Colonel Sir Henry Gidney, my Honour-
able friend; and it is on that ground that I made interjections yesterday,
and my friend, Mr. Arthur Moore’s paper has reported ‘it to-day, Sir, and
it is part and parcel of the debate, though it is not yet admitted by you
officially, and there will be railway strike after strike if you are not careful
in constituting the Railway Board of the future. It is not one Mr. Hayman
or two or my friend, Sir Alan Parsons, who can save the situation. That
being the position, I do not know how far the matter will be successful
with regard to the attempt made by Mr. Benthall, whose cloak has fallen
on Mr. Ranga Iyer and Sir Hemry Gidney. (Laughter.) Well, Sir, we
bad vesterday about seven or eight speakers. I did not come here at all
the last few days. I absented myself for two previous days because I
neglected it, seeing the atmosphere on the floor of this House,—for instance,
there are people who do not in practice represent their constituencies, and
who happen to be bere by some accident, and who do not discharge their
duties at all. Sir, it is a great pity that the interests of the masses are
neglected like this. Sir, T was myself instrumental in the passing of a
Resolution in this Assembly in the year 1923, by virtue of which to-day
! o
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the G. I. P. and the E. 1. Railways were taken over by the State, on
account of which I feel sure the country will be benefited. The Com-
pany-managed railways were conducted by officers who were living in
London, and nobody was able to approach them. They had only a 5 per
cent. interest, and the remaining 95 per cent. was represented by the
masses of this country, and the Government was the benefactor on behalf
of these poor masses. When Government have taken over the charge of
these railways, Mr. Benthall hag suggested in the Round Table Conference
that they should go back to the previous arrangement. Sir, it is feared
that the declaration of 1917 and other royal pronouncements which have
been made from time to time are going to be withdrawn for the sake of a
handful of people. If the Government are here simply to hear the opinion
of the people of this country by means of this Legislature, B I ask
Government how far they have shown their good-will in the“matter of
administering’ the railways of this country? If they say that their inten-
tion was a good one, then they ought not to have accepted the suggestion
of the Round Table Conference, the representatives of which were not
elected by this country. None of them could speak on behalf of the
country. Most of them went in by the back door. Sir, in the year 1928
when ‘the 7 members, leaving out for a second Sir John Simon, the
Chairman, came to this country they passed a Resolution. But the Simon
Commission lost the trend of their line of action, which was enunciated
in their letter of the 7th February, 1928. Sir John Simon, who is a great
lawyer of England, wrote a letter to Lord Irwin and his Lordship’s speeth
of yesterday at Oxford has given palpitations to our friend Mr. Benthall.
Sir, instead of acting according to the issues that were framed by the
Chairman himself, Sir John Simon went back on his own decision. He
said that he would see that the Members of this representative House
were elected by one transferable vote, and after his arrival, he found that
this Assembly had nothing to do with his Commission and everywhere he
faced the flags saying, ‘““Go Back Simon’’, because the people were not
satisfied with his Commission.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Order, order.
The Chair regrets to be obliged to interrupt the Honourable Member again.
The Honourable Member is a distinguished lawyer and as such knows per-
fectly well what is relevant and what is not relevant. May I ask the
Honourable Member to be good enough to restrict himself to the issue that
is now before the House and to make all the observations he may have
to make in regard to the issue of the Railway Board and its future
constitution ?

Mr. K. Ahmed: I am very much obliged to you, Sir, for reminding me
again and again, but I have had sleepless nights and had to consider again
and again what speech I was going to make to-day. 8ir, it is not only
myself who is having sleepless nights, but there are millions and millions
of people of India who are also having sleepless nights. I may tell you,
Sir, that the remarks that I am making are quite relevant. I may not
be relevant according to the Evidence Act or the Civil Procedure Code,
but I am sure I am relevant according to the common sense point of view.
The subject is so vast that T can be always sure of being relevant.

Sir, a great mistake was made by this distinguished lawyer, Sir John
Simon, because he wanted to take the people of India into his confidenee
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and they refused. As the Resolution was passed, Sir John Simaon had
tc feel his ground. None of ‘my friends either in the Assembly or outside
it was satisfied with the state of affairs. Sir, some Provincial Govern-
ments also passed a Resolution saying that they had got everything to do
with the Simon Commission. but- sume said just the reverse. Therefore,
instead of taking the matter by the front dcor it was taken by the back
door. But neither the back door intruders nor those who came by the
front door found their passage out. Now, the Simon Commission have
written out their Report. But what is the resuli? The Railway Board is
certainly a subject for reform. We were told that a good many nice
things would be done by this Railway Board, but Jocr« at the poor people
in Bengal. I represent a constituency, Sir, where two-thirds are Muham-
madans, and we had expected that we would get a sufficient number of
posts according to our numbers. But I was shocked to read in the papers,
because I did not come to the Assembly on last Tuesday and Wednesday,
that it was pointed out by my friend Sir Abdur Rehim that there are only
two Muhammadans from Bengal in the whole of the Government of India
Secretariat. I am afraid, Sir, that the Government of India officials have
forgotten the declaration that was made by Lord Reading in the year 1925.

My Honourable friend, Mr. Mody, was speaking yesterday about what
the future of the Railway Board is to be. Its constitution should be
so framed that the interests of the people will not suffer and its affairs
so administered that it will be worth while to retain that body. I had
the honour of going through the three volumes of Mr. Hassan’s Report.
This Special Officer was appointed to report on the representation of the
minority communities in the railway services. As a matter of fact the
Reports are disappointing and we should consider the money spent on
this Special Officer is wasted because none of the people for whose benefit
he was appointed derive any benefit from the Report. We, by a majority,
appointed the Honourable Member for Labour, I mean Mr. Hayman to
look after the interests of labour on the railways. Now the question is
whether the Railway Board should be in future in the hands of the
representatives of the people of this country or whether it is going to
be administered by indigenous people or by commercial people, or by
people brought from outside with a view to bring contentment and
happiness to the people of this country. The cut motion of Mr. Ranga
Iyer purports to discuss the future of the Railway Board and its consti-
tutional aspect. My Honourable friend, Mr. Ranga Iyer, has not mention-
ed any grievance against the officers in the Railway Board nor against
the establishment. If he is dissatisfied with the present staff of the
Railway Board, how is he going to replace them? Does he mean to suggest
that if we accept the recommendations of Brig.-General Hammond. we will
have a better Railway Board?

Mr. ©. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): On a point of order. I am very reluctant to
interrupt the very interesting speech of my Honourable friend. But if
I did not use any language or argument by way of censure on the Rail-
way Boargl in regard to omissions and commissions, it was because I was
rot speaking on the censure motion moved by my Honoursble friend Mr.
Bhuput Sing but on my own, which was exclusively a token cut on the
constitutional aspeet, ’ ' ’ ‘
i c2
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Mr. President: This is not a point of order.

Mr. K. Ahmed: I am very glad to find that my Honourable friend
Mr. Ranga Iyer has qualified himself as to why he did not take up the-
subject of attack on the Railway Board. So, he did dot have any
grievance against the Railway Board. He wanted to bring in the future
constitution as enunciated by Brig.-General Hammond, about whom we-
knew nothing till yesterday morning. It was only after my Honourable-
friend, Mr. Joshi, a Member of the Consultative Committee, had brought
here a copy of the memorandum on the Statutory Control of Railways
by Brig.-General Hammond that we had the privilege of going through
his memorandum. I ask what business had the Under Secretary of
State for India to depute Brig.-General Hammond to go into a question
of railways in India? Under what authority was a military man chosen
for this task? The subject of railways was quite foreign to this gentleman
and he has written out this memorandum at the cost of the Government
of India. What does he want? Does he want dislocation of all the-
railways? Does he want disorder to prevail in this country? Does he
want to kill all passengers day and night? Does he want to exploit the:
people of India by imposing on us a statutory body to administer the
railways? Does he want this Assembly, which represents the people of’
this country, to pass a Resolution embodying the principles enunciated
from Whitehall? The memorandum prepared by Brig.-Generasl Hammond
runs thus:

I have the honour to forward this memorandum, which I have prepared in

accordance with the instructions contained in your letter . & L. (C) 607 of the 25th
June, 1931.

That letter instructed me to prepare a ‘memorandum showing the advantages and
disadvantages to be expected from the establishment in India of a Statutory Railway
Authority as a feature in the proposed Federal Constitution’.

The duty required of me was more fully explained in a letter from Sir Louis
Kershaw, K.C.8.1.. C.I.LE., in whieh I was asked to set out in the memorandum ‘the
practice in other countries, foreign and Dominion, where there is a state railway
system, including both those which have a Statutory Authority and those which have-
not, and the advantages and disadvantages to be expected from the establishment
of a Statutory Authdrity, as indicated by experience in other countries, stated from-
the technical and not from the political point of view'. I was further asked to
offer my views, so far as I might be in a position to do so. on the application to
the special conditions of Irdia of the experience of other countries, both as those
conditions are at present and as they would be under.the federal constitution now
contemplated, including iy ideas as to any special provisions that might be required
for Company-managed and Indian State railways.’”’

I may say that it is a very hasty step that the Under Secretary of State:
‘for India took in deputing Brig.-General Hammond to investigate the-
question of railways in India. I must warn Government that they will
commit the most serious blunder if they destroy the present framework
of the Railway Board and bring in a new constitution which might
collapse. The' Government should be forewarned of the consequences.
They must take the bull by .the horns and they should not commit the-
same mistake -that they did in selecting members for the Round Table-
Conference. Men totally ignorant-of the English alphabet were selected
for the Round Table Conference. In the same way they selected in
Brig.-General Hammond & gentleman who has never crogsed the Medi-
terranean and he was expected to report on the suitability of the-
introduction of a statutory body for reilways in India. He-does not know-
the conditions prevailing in India.
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Mr. President (The Honourable Sir Ibrahim Rahimtoola): I cannot
.allow the Honourable Member to go on in the manner he has been doing,
far removed from the subject matter which is now before the House. It
the Honourable Member does not restrict himself now to the issue before
the House, the Chair will be reluctantly forced to ask the Honourable

Member to resume his seat.

Mr. K. Ahmed: No, Sir, if you will allow me I will not go beyond

my sphere into irrelevant subjects, and you will allow me,

12 Neow. g because I am bringing my remarks to a close. I know
.my time limit.

Then, Sir, having done that, having lost all that they had,. now they
are going through this back door and bringing a statutory authority to take
away the power of the people of this country and go on with that reform
in the administration of the railways by the so-called future Railway
Board. They want to administer all the railways in this country, and
that being 80, there is mnothing left, but it is quite & clear and vivid
.example. Sir, there is the Rates Committee, and this Rates Tribunal has
.certain nominees calculating that the fare of a bushel or maund of wheat
is so much from Calcutta to Bombay and that a bushel of wheat coming
from Australia to Calcutta costs sc much, and what ig the distance and
the difference. Is there any man in this Assembly to conjecture, or is
it not beyond the conjecture of a human being that the Rates Committee,
—my friend the Leader of the House will say, ‘“Well, that is all right
but what have you got to do with the railways?”’ But, Sir, what is the
fare and what is the distance from the Punjab to Calcutta for Indian
wheat? In other countries have they not got national carriers? Have
they not got their railways and steamships? Have they not got in this
-country railways called national railways? Have they not got the present
Railway Board? How have they been acting? I know the Acworth
‘Committee’s Report and I know about other countries, Germany, Canada,
Australia, Belgium and France. Sir, when in 1923 I moved the Reso-
lution about making the East Indian Railway and the Great Indian
Peninsula Bailway State-managed railways, did I not ask the prescak
predecessor of the Railway Member, did I not ask even the present Chair-
man of the Rates Committee, Sir Narasinha Sarma, to get a copy from
‘Germany, if they had any Railway Code? Did I not ask ‘them to act
-according to those opinions? That Resolution is still in the debates of
the Assembly. Is not that in the Railway Board or in the Railway
Department? Have they fulfilled that desire that we wanted the Railway
Board to carry out? Sir, the present Railway Board has done nothing
whatever. And in spite of that, in the future constitution of the Railway -
Board the power of local authority will be transferred from the control
and management of the representatives of the people of this country to
‘thet body ih the form of & code and therefore our power will be taken
away agd will once for all rest in this handful of people. Sir, it will
be certainly contradictory; it will be certainly not with the consent of
the people of .this country and their representatives that this arrangement
for thet future management of the Railway Board should be adopted on
those lines. Lord Irwin in his speech yesterday at Oxford said,—and I am
‘quoting hisexact words—that today in India trouble is going on and unless
people are allowed to manage their own affairs and something is done with
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the consent of the people we will be domng a great disservice to that country.
It must be done, otherwise a disaster is expected in the country which
cannot be saved by my friend Mr. Benthall or by our friends on my right
or the people in high offices or the so-called politicians. Sir, unless and
until Government are careful, unless and until Government come forward, if
they have a little fight here and there with a few friends, whether they
are Bombay mill-owners or whether they are . . . . ..

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Order, Srder.
The Honourable Member has started again into what he has been repeatedly
told not to do. This is the last warning the Chair wishes to give the
Honourable Member that unless he is strictly relevant to the issue which
is now before the House he will be asked to resume his seat. The Honour-
able Member ought to confine his observations to the motion before the
House.

Mr. K. Ahmed: Sir, T am talking of the future constitution of the
Railway Board and the constitutional aspect of that. There is a duty
cast on every Member of the Assembly and on everybody else and if they
do not discharge that duty they will bring the country to rack and ruin:
and they will bring disorder. Will the people of this country accept those
back-benchers through the back door,—which will be like putting a square-
peg into a round hole,—and allow them to have their greedy desires-
satisfied? Certainly not. And if the people now come forward and put
their heart into it, the constitution of the Railway Board and the other:
things which are now in the melting pot will be moulded properly.

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban):
Mr. President, I am afraid I shall have to introduce some seriousness.
into this discussion now. The subject that has been brought up by Mr.
Ranga Iyer is one of the greatest importance, and I must say that when
I read the summary of the proceedings of the Consultative Committee, in.
today’s issue of the Statesman I began to realise the full significance
of what is being proposed. What is proposed with respect to this Railway
Board or rather the administration of the railways and railway policy in-
the future constitution in the Report of Brigadier General Hammond is
of a very far-reaching character indeed. If is not & question of whether
the future Assembly or the future Legislature, by whatever name it may
be called, is to interfere with the minor details of the railway administra-
tion. It covers a very wide ground indeed. According to the summary
of the proposals as given, it amounts to this. The first proposal is that

" there is to be an effective separation of the railway from the general’
finances. I understand that there is some sort of separation at present;
but the author of the Report is not satisfied with the present state of
things; he wants a completer separation than the one which exists at
present. That will affect, I venture to think, the supervision of this
House over the finances of the railways. That is one. '

Then the Constitution Act, I understand, is to provide that the goods
rates and the passenger rates, all questions relating to them—very im--
portant questions indeed—are to be transferred to an independent tribumal.
As T understand it this means a tribunal independent of the Legislature;
that is to say, the Legislature will have nothing by way of control or-
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supervision to exercise over the proceedings of this independent tribunal.
What would be the effect of it? The effect would be that on all these
vital questions of freights and passenger rates, this Assembly will have
nothing to say, and an independent tribunal will determine finally and
conclusively all these matters of great public concern. In this House
time after time complaints have been made that the freights that prevail
on some parts of the railway system in India are extremely detrimental
to the movements of goods, with the result that foreign goods that come
thousands of miles across the seas are able to compete to the disadvantage
of the products of the country. All this is to be taken out from the
purview of the future Legislature,

The next proposal is that the Board is to consist of members repre-
senting commerce, industry, banking, agriculture and manufacture.
Supposing each of these interests is represented by one member, that
means at least five members; there may be more, but there will be at
least five members. That, again, is one of the questions in which the
Assembly has shown a great deal of interest, in the interests of economy.
It is also therefore to be provided that the Assembly will hereafter have
no voice in that.

Perhaps what is most important of all, it is to be laid down that the
general policy is to be controlled by the Legislature, and I take it the
implication, is, not the administration. But it goes on further to provide
that the Constitution Act itself will lay down the policy regarding pro-
vision for depreciation, maximum and minimum contributions to the
Reserve Fund, provision for interest, sinking fund charges, contribution
to general revenues, and the disposal of surplus profits. May I ask what
is left? The whole field is covered—at any rate the most important
portion of it,—that is to say, while the Legislature is given formal
control over the policy of the future statutory Board, the Legislature can
have nothing to say as regards these matters which involve most important
questions of policy regarding the railway administration.

Thus, so far as policy is concerned, that is practically to be removed
from the purview of the future Legislature. Then, the administration is
not to be criticised—let alone the minor details of administration. I may
say at once that I am entirely in agreement with my Honourable friend,
Mr. Ranga Iyer, in so far as he says that this Legislature or any popular
assembly like this, should not go into questions of detail in the administra-
tion of railways. Why railways alone? I go further. The Assembly
is not in a position—no popular assembly is in a position—to examine
the details of administration of any department of Government; and have
we really ever presumed toedo that? Then, why should railways be
placed on a pedestal higher than the Government of India itself? Do
You mean to say that this Assembly is expected to criticise in detail the
administration of sany department of the Government of India or they.
have ever professed to act on that basis? Most certainly not. Then why
this discrimination in the case of railways? Is there anything so sacro-
sanct, something so peculiar about the railways that such a restriction must
be laid down specifically in the statute? No. The object is apparent and
is perfectly clear, from the provisions that the Report suggests should be
laid down in the Constitution Act, and that is that railways should be
removed ensirely from the control of the Legislature. Is that a policy
we are going to sanction?
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We do not know—and really it is very difficult to find out, it ig almost
impossible to find out—what goes on in the Consultative Committee; &
certain communiqué is issued or some sort of official report is published,
but the public have no access to its proceedings, and from these com-
muniqués the public have to make the best estimate they can of what
goes on there. In the most vital matters we are left absolutely in the
dark. Tt is said the members are divided. How are they divided? There
are members and members in every Assembly and in every body. Is it
not in the interest of the public that we should know who are the members
who hold one view and who are the members who hold a different view
and what are their reasons in support of particular views?

We cannot find any such information from what appears in the papers
regarding the proceedings of the Consultative Committee. We are entirely
in the dark, and the language that was used yesterday as to the surrep-
titious manner in which the subject has been introduced and the whole
thing is being dealt with is fully justified. Sir, this question of railways is
not the only matter; the whole proceedings are like that. Now, what has
been the sum total of all this? The result has been, as is announced by the

Stateman, that since no agreement could be arrived at, His Majesty’s
Government will decide.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisisions: Non-Muham-
madan Rural): That is the best solution.

Sir Abdur Rahim: And that is the conclusion reached at every impor-
tant step as the result of the deliberations of the Consultative Committee.
T have noticed that on all important and vital questions the decision
arrived at has been that His Majesty’s Government will decide. Sir, His
Majesty’s Government will ultimately decide; we all know it; there is no
doubt about it; but what is the good then of wasting all this monev? Let
us see what has happened, what is the sum total? It is said that there
is one general proposition which appears to have been generally agreed to
as a result of vesterday’s deliberations of the Consultative Committee,
and- it is this, that defence, finance, public services and Anglo-Indian
community (‘‘Hear, hear’’ from the Nationalist Benches) will continue to
be subjects of parliamentary concern, and I take it, though it is not quite
clear, that the railways, if they will not be subject to the control of
Parliament, will be the concern of a statutory body, over whose actions
this Legislature will have no real or effective control. The picture then
is this, that in the general field of Government activity, whatever questions
arige, all important issues are going to be decided by His Majesty’s
Government, because the members of the Consultative Committee are
divided on the subject, because there is no unanimity amongst them.

" As regards other matters, railways for instance, which we are discussing
now, they are to be handed over to a statutory body, and are to be removed
from the purview of the future Legislature. If railways are to be so dealt
with then possibly the Posts and Telegraphs will also be taken «ver by
another statutorv bodv and this House will have no real control over such
important departments.

There is another matter, Sir, that I should like to mention. I find
there are certain Muhammadan gentlemen who are members of the
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Consultative Committee, and it appears that Mr. Zaffarullah Khan, whom
T have not the privilege of knowing personally, but who, I understand, is
a young man of ability, is a member of that Consultative Committee. It
ig stated by him that it has been decided by his Muslim colleagues that
they would not take any part, or at any rate any definite part, in the
deliberations of this and similar Committees until certain questions called
.communal questions have been settled by His Majesty’s Government and
an announcement is made to that effect. That, Sir, is a decision of which
one heard when the second Conference was sitting in London. Now, what
has been the result? What is the effect of a decision like this? The
result is we do not know the views of the Muslim members of the Confer-
ence and of its various Committees on important. questions affecting the
entire constitution of the country. It is an obvious truth thai what
is good or bad for the whole of India must necessarily be good or bad for
the 70 or 72 millions of Muhammadans of India (‘‘Hear, hear’’ from the
Nationalist Benches), and equally what is good or bad for 72 millicns of
Muhammadans, must necessarilv be good or bad for the rest of the
-country . . . .

Mr. K. Ahmed: Not always, Sir. (Laughter.)

Sir Abdur Rahim: Sir, I take it that this is obvious, because the 70
million Muslims are a part of India. Then what is the result? These
gentlemen, some of whom ocecupy prominent positions in public life, have
sealed their lips throughout but the Secretary of State announced the day
-before yesterday that he was not going to make any announcement on the
questions referred to him or to the British Government until the whole
-deliberations are closed. Sir, speaking for myself, I never thought that
there could be any announcement’ in the meantime. Then do tlLese
gentlemen expect that when the deliberations are all over,—I suppose they

must expect—that they will have a further opportunity of reviewing the
whole thing . . . .

Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Yes, that is so.

Sir Abdur Rahim: Then the Honourable Member will be very much
-disappointed, as indeed he has been disappointed already.

Mr. A. H. Ghuznavi: I think the Honourable Member himself will be
very much disappointed.

8ir Abdur Rahim: Sir, is it to be conceived for one moment that the
whole of the proceedings will be rehearsed and recited for the benefit of
these gentlemen? If the Honourable Member really believes that, he ‘is
under a great delusion. '

Mr. A H. Ghuznavi: That is the arrangement; it is not a questizn of
Dbelief.

8ir Abdur Rahim: The arrangement was—I did not want to mention
it—but I read about it in the Press, that these gentlemen decided not to
take any further part in the proceedings.

.

Mr, A. H. Ghuznavi: That is not so.
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Sir Abdur Rahim: That is the report that -came out, and the Honour-
able Member’s name was prominently mentioned in that connection.

Sir, T am not speaking in anger, but I must say this that in the result
so many Muhammadan delegates have had no opportunity to say anything
regarding the biggest and most comprehensive constitutional issues affect-
ing the future of the country. That is the position, Sir, in which they
have landed themselves by what I must say was a hasty decision . . . .

Maulvi Muhammad Shafee Daoodi (Tirhut Division: Muhammaden):
May I ask the Honourable Member what is the remedy that he proposes?

Sir Abdur Rahim: The remedy which I propose, or rather the stiitude
which I suggest, they should have taken up, was that they should have
gone on with the deliberations throughout; they should have played their
fullest part and made the utmost contribution they could make to the
shaping of the future constitution, and if at the end they found that on
some vital matters in which the community was interested their voice was
unheeded and the result arrived at was injurious to the community, then
it was time for them to non-co-operate.

Maulvi Muhammad Shatee Daoodi: Is the Honourable gentleman
aware that the Muslim community has given a mandate to the members
of the Round Table Conference not to discuss central responsibility unless
and until the communal question is decided ?

Sir Abdullah Suhrawardy (Burdwan and Presidency Divisions:
Muhammadan Rural): Does the Honourable the Leader of the Independent
Party claim to be the spokesman of the Muslim community?

Sir Abdur Rahim: I am entitled to speak for my community &' least
just a8 much ag any other Honourable Members who claim to speak on
their behalf. (‘‘Hear, hear’’ from the Nationalist and Independent Benches.)
Every one knows that. But, Sir, what we are concerned with now, is not
the question whether the Muslim members of the Consultative Committee
are or are not entitled to represent the Muslim community. That is not the
question. Let any impartial man, let any man who really understands
the political situation, who knows how things are done—let him say
whether the step which they have taken is for the benefit of the country or
their own community. It cannot be for any body’s benefit. I do not say
that the decision of the British Government on the communal question or
on any other question will not be right. That is not the point before us.
The question is whether these gentlemen should or should not have made the
contribution they were in a position to make to the solution of all these:
difficulties. That is the question. As regards my Honourable {riend
Maulvi Shafee Daoodi, I heard a rumour that he had resigned because the
proceedings of the second Conference were not at all satisfactory to him.

Maulvi Muhammad Shafee Daoodi: On a point of order, Sir, I do not
know how this question comes up here. I was going to ask whether the
Honourable Member recognises the voice of an organised body in his com-
munity as the voice of the Muslims or not.

. An Honourable Member: How is that a point of order?
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Maulvi Muhammad Shafee Daoodi: I do not know why personalities
should come in when questions of principle are discussed.

Mr, President (The Honourable Sir Ibrahim Rahimtoola): It appears
to the Chair that the discussion has, since this morning, drifted away
from the main issue thatis before the House. The main issue is the
present Railway Board and its future constitution, and any points reievant
to that issue can be debated. Incidentally, the discussion which took place
at the Consultative Committee in regard to the future constitution of the
Railway Board may be regarded as relevant. The Chair trusts that
Honourable Members will restrict themselves to the issue that is now
under the consideration of the House.

Sir Abdur Rahim: I only raised this question as I wanted to know the
views of the Mussalman members on that Committee. That was all.
We are not able to ascertain the views of the Honourable Members who
are members of that Committee.

Mr. B. Das (Orissa Division: Non-Muhammadan): They had no views.
Their brains were empty. (Laughter.) "

Sir Abdur Rahim: I do not think it will be necessary for me to take
up more time of the House in this connection but I should like to say one
word more. I did not want to make the slightest personal reflection on my
Honourable friend Maulvi Shafee Daoodi or anybody else.

Mr. K. Ahmed: Leave them alone. Go on with the Railway Budget.

Sir Abdur Rahim: I am sorry that he should have understood what I
said in that light. I certainly disclaim any such intention; I have much
respect for him, he is a valued member, an important member of my Party
and I should be the last person to make any personal reflection upon him.
I simply mentioned & rumour that I had heard because of what he had
said on the floor of this House. Sir, I do not know what is the exact
issue that has been placed by my Honourable friend Mr. Ranga Iyer
before this House—whether we should accept the recommendations of
Brigadier General Hammond . . .

Mr. O. S. Ranga Iyer: I differ from him completely.

8ir Abdur Rahim: ...... or not. I understand my Honourable friend te
say that we ought not to accept those recommendations. Then, in that
case, he and we are really at one and there is no disagreement among us.
I take it therefore that almost every one on this side of the House at any
rate is cqonvinced that any policy or any enactment, such as is proposed
by Brigadier General Hammond, will not be acceptable to the people of
the country, at any rate so far as we represent the people of this country.
(Applause.)

Sir Edgar Wood (Madras European): Mr. President, T do not know
if the Honourgble the Mover of this motion Mr. Ranga Iyer will welcome
support from these Benches, but generally speaking he has it. He can
of course escape from the embarrassment of being coupled with these
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Benches by withdrawing the motion before division! I interpret his
position to be that there should be control by the Legislature in matters:
only of policy and capital expenditure; and of course the right of criticism
would be there; but not in the matter of day-to-day administration. I
think his idea is really embodied in his expression that the railways should
be kept free from political control. The intention of those who disagree
with him is probably not to go so far as ¢ontrol over rates, though the last
speaker Sir Abdur Rahim apparently holds a contrary view. Of course,
it would be extremely easy for a Party to be popular in the Assembly by
voting for an enhancement of railway rates instead of for imposing addi-
tional taxation. That would be too easy, but that is exactly the sort of
thing which might happen and it would be disastrous to the country. I
dare say that Honourable Members who are opposed to this motion are
aiming at Government having some sort of control over appointments to
the railways and possibly control over appointments on the Board itself.
That would constitute indirect control of the Board’s executive actions; it
must be so in practice. I am as jealous as any one of the rights of this
House, but surely it is a little beneath the dignitv of this House to interest
itself in more than broad outlines of policy and control. I think that will
be agreed, and if that iy accepted, it must necessarily follow that the
statutory Railway Board, like other provisions, should be created by the
Statute of Constitution and not left in such an uncertain position that local
political disagreements might jeopardise its actual existence from the start.
or if started might cramp its actions. I do not think any body of this sort
can work independently and fearlessly with such a possibility in sight. I
hold, though I do not know if my Honourable colleagues on these Benches
agree with me, that on any Board which is created, the public should be
adequately represented, and this Honourable House.

)

Mr. S. C. Mitra: Why do you want to take it out of the hands of the
Assembly? Was it abused in the past?

Sir Edgar Wood: I think we should remember that any clause of a
constitution which is objected to universally can be altered or brought into
disuse. There is no getting away from that fact, that a really objectionable
clause in a constitution can be altered if the demand is sufficiently wide-
spread and that it would remain virtually within the powers of this country

eventually to alter portions of the statute with which it was out of
agreement.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Ru.ral).: Will ‘the
Honourable Member state, as to who gave him this undertaking

Sir Edgar Wood: I think the Honourable Member must resalise that in
all constitutions, in the matter of convention or actual alteration of the
constitution; the will of the people prevails ultimately.

We must not forget that on the cheap and efficient working of the rail-
ways depends the development of the country. This is vital to the country
and it is anly by commercialisation of the railways—and it is impossible
to have effective commercialisation of the railways if there is legislative
control of the administration—that cheapness of transport can be assured.
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Some criticisms have been levelled at the present Railway Board. I
was rather surprised to hear so many adverse remarks, but I think these
remarke if analysed contain very little substance. Most of them indeed
contain no substance at all and are merely a statement of opinion.

Mr. B. Das: They are based on facts.

Sir Edgar Wood: Adverse criticism it seems to me is very often closely
connected with efficiency because efficiency usually means that some one
does not quite get his own way! My Honourable friend Mr. Chetty
did refer to the question of rates and the fact that there had been
dissatisfaction in the past over this very complicated question. The Rates
Advisory Committee has latterly assisted to some extent in that matter,
and I think from our experience of that Committee, we should be perfectly
justified in expecting that in the new provisions for a Board, some sort of
Rates Advisory Committee should be provided, in which the public .will
have a large voice. (An Honourable Member: That Committee is already
in existence. What has it done?’’)

Mr. S. C. Mitra: What is wrong with the present system?

Sir Edgar Wood: Looking back at the history of the Railway Board,
one can say that the policy of development has been very marked since
the Railway Board came into being and a great many abuses have been
removed; and I know of some Administrations which have been improved
beyond all recognition. Local Advisory Boards have been introduced and
they have done excellent work. That is only one of the small things, but
it shows the policy of introducing the public into matters of administra--
tion.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Without any

functions?

Sir Edgar Wood: 1 have had considerable experience of these Boards
for a number of yvears, and I have found that those who came with
grievances have either received very adequate answers as to why their
grievances cannot be met, or their grievances have been met. I have not
known of a single instance where grievances represented to the Boards
have not had proper attention.

Mr. Lalchand Navalrai: My personal experience is different.

Mr. S. C. Mitra: There is a difference between an Indian Member and
an European Member.

8ir Edgar Wood: I think the public has been extremely fortunate in the
personnel of the Railway Board.

Mr. K. Ahmed: Why do not the public support it?

Sir Edgar Wood: My friend has had his innings and I do not propose
to give way to him. T consider that the Railway Board has served the
public very faithfully. The main complaint about the Board that I have
heard is that they give too much attention to details. T am rather inclined
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to think that it is because people like my friend Sir Henry Gidney
bombard them with innumerable questions and keep the Board busy with
microscopic details which take up some of the time which should be
devoted to general policy.

I did not quite understand why my Honourable friend Mr.  Chetty felt
regret about the Report of Brigadier General Hammond. The R. T. C.
(Interruption by Mr. K. Ahmed)—my friend Mr. Kabir-ud-din Ahmed was
not on the Round Table Conference, the accommodation there was limited
(Laughter)—the Round Table Conference expressed views about general
policy and asked for data to enable them to get on with the details for a
Board.

Mr. President: I should like to know how long the Honourable Member
is likely to take? :

Sir Edgar Wood: About three minutes more, Sir, I shall be very brief.
The Round Table Conference asked for data regarding Railway Control
Board, and I hold that it was not for Government to set up a committee
in India to search for data, because a committee in India would have
proved abortive; and I do hold that Government secured a most valuable
report at a minimum of expense. So far as I am aware the Round Table
Conference did not receive this Report before it left England and was
therefore unable to examine the question any further; and it shows what a
body of matured wisdom it was in that it refrained from formulating any
opinions until it had very extensive data upon which to proceed. I
personally saw that Report only yesterday. I take it that it is now for
the Consultative Committee—or possibly it is too late for that Committee—
or for the Round Table Conference or for an independent ad hoc commit-
tee—which personally I am inclined to think would suit everybody’s
wishes—to go further into this matter of recommending the best type of
statutory Railway Board. It is a detail, in my opinion, as to who exactly
is to examine the question further and make recommendations and I support
generally the views of my Honourable friend the Mover.

The Assembly then adjourned for Lunch till Twenty Minutes Past Two
of the Clock. :

The Assembly re-assembled after Lunch at Twenty Minutes Past Two
of the Clock, Mr. President in the Chair.

Sir Hari Singh @our (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, in the first place, I must enter my protest along with my
friend Sir Abdur Rahim that a question raising such an important consti-
tutional issue should not have been left to be raised on this side of the
House in a mere cut upon one item of the Budget and that the Govern-
ment, if they wanted to consult this side of the House as to the course to
follow in connection with the future constitution of the Railway Board
and its functions, should have tabled a Resolution and formally come before
this House for obtaining its views. As it is, Sir, I feel that now that the
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debate has proceeded so far, we should be guilty of dereliction of our duty
if we did not let the occupants of the Treasury Benches know as to what
we on this side of the House feel upon the question that has been raised.
Honourable Members will remember that this question was first adumbrat-
ed in the Government of India despatch on the reforms, and in para. 192
of their despatch they wrote as follows:

“The purposes in which Parliament must, we think, continue to be interested so
far as the railways are concerned fall under the heads of defence, finance, the ser-
vices and the Anglo-Indian community.”

It is in consequence of this despatch of the Government of India that the
Round Table Conference went into the question of the future constitution
of the Indian Railway Board and it is in consequence of their Resolution
that Brigadier-General Hammond was appointed to investigate the ques-
tion and report to Government upon the feasibility of adopting all or any
of the proposals of the Government of India. If the newspapers of the
day have reported correctly, I find that this question was a subject-matter
of a debate and: decision in the Consultative Committee that held its sitting
yesterday. Sir, the question would not have been so important as it has
become were it not for the fact that a cumulative volume of opinion is
being gathered in from various quarters to make it a fait accompli that the
despatch of the Government of India may become as regards the future
constitution of the Railway Board. Brigadier-General Hammond in his
recommendation, and I would particularly draw the attention of the House
to paragraph 111 of his recommendation printed at page 51 of his Memo-
randum. lays down as follows:

‘“The general policy to be followed by the Railways, it is agreed, should be con-
trolled by the Legislature, subject to such checks as it may be considered necessary
to give to the Governor-General for the purposes in which the British Parliament
will continue to be interested. Many of the main lines of this policy could, it appears
to me, be quite suitably laid down in advance such as the instructions as to the
manner in which provision is to be made for depreciation, the limits, both maximum,
and minimum, of the amounts to be set aside for reserves, the use and disposal of
these funds as well as of any provident or other funds, the proportion of these that
must be invested and the method of investment, the interest and sinking fund
charges which the Railways have to meet against the capital at their charge, the
amount which the Railways will be expected to pay over to general revenues in excess
of this and the disposal of any surplus which may remain.”

Honourable Membery will find that the real genesis of this discussion
arose from the fact that the investors in the British railways are now
finding their investments coming to a vanishing point. Let me draw the
attention of the Honourable Members to a passage which I find from a

book written by Mr. Ray Morriy in which he says this: "It is on pages 252
and 253:

“In a.ng business, as soon as non-productive work is charged to capital account,
an unsound condition is created, and the British railroads now find themselves saddled
with enormously high fixed capital charges which must be met annually, while these
charges tend, on the whole to increase somewhat faster than the surplus earnings
Increase. . Consequently, old railroad shares which have been regarded as the
strongest kind of securities by their holders, have been falling off severely in valus
during the last ten years; the average dividend rate has declined, and the British

railrdad system, as a whole, seems to be drifting very slowly but quite surely towards
final insolvency.’’

These are the investors who have invested in the Indian railway stock and
naturally they are apprehensive that the fate of their investments in the
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English railway security might be equalled by the fate that might over-
take them in regard to their Indian railway stock. That apprehension
has Leen voiced, though not in too vocal terms, by my friend Sir Edgar
Wood, when he wants that the new Constitution Act relating to the future
Government of India must provide for the establishment of a statutory
Railway Board. We, on this side of the House, therefore, have to-
express our views whether we are in agreement with our friends who
occupy the European Benches that the constitution of the new Railway
Board should be an integral part of the Constitution Act. Sir, the ques-
tion would be a simple one, indeed nothing could have been simpler were
it not for the fact that any constitution.enacted by the British Parliament,
so far as I can see, would not be subject to revision or amendment by
the Indian Parliament that is to be. If the constitution were to give the
Government and the Parliament in India the power which the Dominion
Parliaments now enjoy under the Statute of Westminster of repealing and
amending any of the statutes passed by the British Parliament, the
position would be and would have become a simpler one. But, if we are
to assume that for sometime to come, nay perhaps for a long time to
come, the paramountcy of the British Parliament would be postulated in
the future constitution of this country, then, I think we, on this side of
the House, have just reason for apprehending that anything that finds &
place in the Constitution Act would bind the future Government of India
and the Indian Parliament. If that be the case, I would ask this side
of the House, and indeed, all sides of the House, to consider that with
such a limited constitution, the Parliament of India will only have the
power of legislation subject to the paramountey of the British Parliament,
and would that be in consonance with the repeated promises of the British
Csbinet and of the Imperial- Conference? But that question apart, we
have to apply our minds to the narrower question before us; are we in
favour of permitting the British Parliament to insert in the Constitution
Act a reservation in favour of itself the right to determine to what extent
the Indian Legislature would control not only the policy but the admi-
nistration of the Indian railways? Judging from the recommendations of
Brigadier-General Hammond it would seem that the new Board would be
given such powers that we will not have even the privilege of voting the
supplies to the railways from year to year as we have been doing under
the present constitution. In other words, the future constitution of India
would be narrower on this point than the present constitution under the
Reforms Act of 1919. Lest I should have misunderstood him let me give:
you his exact words, culled from paragraph 114 at page 53 of his Memo-
randum. He says: .

«The new Board would thus enjoy generally the powers of administration now
possessed by the present Board together with the detailed powers over railway finance

now exercised by the Finance Department, subject to any limitations which it might
be considered advisable to leave in the hands of the Governor General.”’

Mark the words ‘‘Governor General’’, it is not Governor General in Council.

“They would present annually to the Legislature through the appropriste Member
a fall report and accounts, and, in addition to discussion on this, railway policy would
come up for review in the Legislature on the contribution from the railways to the-
General Budget as well as on proposals for borrowing or for new construction.”

This i the recommendation of Brigadier-General Hammond to the Seeretary
of State in respomse-to the invitation of the Government of India and in
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~<consonance with the policy which the Government of India formulated in
their Reforms Despatch on the close of the Simon Commission. In this
connection let me point out to this House that the recommendations of
the Simon Commission were extremely narrow and unsatisfactory, and the
people of India, therefore, revolted against the acceptance of any constitu-
tion based upon those recommendations.

Mr. K. Ahmed: But you co-operated.

Sir Hari 8Singh Gour: I may further point out that the Government of
India in their despatch were then dealing with the narrow recommendations
of the Simon Commission. They had not before them the prospect of a
Round Table Conference, and of the larger measure of responsibility whigh
became established as a result of that Conference a year ago. Therefore,
T submit that all that the Government of India may have written in their
‘Reforms Despatch must now be voted as entirely out of date. But in
spite of that fact I still find that that despatch of the Government of India
seems to be ever green and that so far as railway administration is con-
cerned a serious examination is now taking place as to whether reservations
‘on the four subjects which the Government of India recommended should
or should not be made. I, therefore, feel constrained briefly to take the

House into confidence and point out as to what these reservations mean
and imply. .

Let me take these recommendations in order. We have in the first
Pplace reservations classed under the head, defence. It is pointed out in the
despatch of the Government of India that there had been losses on the
strategic- railways. Only the other day the Honourable the Commerce
Member when presenting the Railway Budget pointed out to this House
that the losseg on strategic lines would amount to two crores. They have
‘been more in years past, and the apprehension of the Government of India
is whether these recurring losses on the strategic railways would be
swallowed by the Indian Legislature without calling the Government to
-strict account. It may be that the future Parliament of India might ask
‘the military authorities in this country to transfer the losses on the strategic
lines from the civil to the military side of expenditure. Therefore that
-question as to whether these losses on strategic railways should or should
not come within the comprehensive survey of the future Parliament of this
country is a vital question, and I would say to this House that if you
have a statutory Board enacted by an Act of Parliament and made a part
of the Constitution Aet you will be confronted with the difficulty that the
only powers which you will be free to exercise will be such powers as
are given you by the express terms of the Act of Parliament and all
residuary powers will remain vested in the British Parliament. That
‘would be the limited constitution which T foresee in view of the enquiries
‘made and the recommendations proceeding either from the Consultative
Committee or the expert advisers of the Secretary of State.

The néxt point to which reference has been made in the Government
of India despatch is a very important one, namely, the question of finance.
Now, jt is on this point that the Europeans in thig country and the British
investing public naturally feel some anxiety as to the future of their invest-
ments and I, for one, sympathise with them when they ask the Secretary
of State and those responsible for drawing up the future constitution of
this country a8 to the security - the future constitution would give them,

D
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seourity as regards return of their capital and guaranteed interest thereon.
On this point I would draw the attention of the House to a statement
‘contained in the Report of the Round Table Conference, Second Session,.
pages 25 and 26. On page 26 we find the following passage:

“Even as regards the productive assets included in the Memorandum, it will be-
observed that the figure against Railways, for instance, is not an estimate of their
actual commercial value as a going concern, but represents merely the capital invested.
The Railway proceeds in a normal year are sufficient for the payment of a contri-
bution to general revenues of over 5 crores, in addition to meeting the whole of the
interest charges on the railway debt. The capitalised value of this additional profit,
though it cannot be estimated with exactitude, might well amount to as much as
Rs. 100 crores.”

Another passage worth quoting from thigs Report occurs at page 25:

‘“The borrowings of Government are, in the nature of things, not restricted to-
"what is required for investment in commercial or productive undertakings, and 1t
is probable that no important country, even at the time of its fullest prosperity, has
been in a position to show the whole of its debt as covered by assets of this nature
It would be absurd to suggest that every country has therefore been continucusly
_insolvent, as would be the case of a commercial company which showed a deficiency
of assets in comparison with liabilities. A country’s borrowing is conducted on the:
security of its credit and of its revenues, actual and potential.”’

The position, therefore so far as we are concerned, is this. The capital
borrowings of the Government of India, commercial and non-commercial,
are secured by the revenues. present and future, of this country, and if
vou are to earmark the capital invested in the railways as coming within
the exclusive jurisdiction of the statutory Railway Board, you would be
dividing up that general financial econtrol which the Government of India
exercises over the various departments including the railways. Brigadier-
General Hammond would withdraw from the Finance Member the control
which he now exercises over the railway finances and vest that control
in the statutory body I have. mentioned. Sir, so far as the European inves-

" tors in the Indian stock are concerned there cammot be any shadow of doubt,
as is pointed out in this Report of the Round Table Conference, that
they are amply secured, and whatever may be the constitution of the
future Government of this country there is not the slightest doubt that
80 far as their investments in this country are concerned, they are amply
covered by the assets of the Government of India. Why then do they
want a provision inserted in the Constitution Act transferring the -real
responsibility in respect of railways from the Parliament of India to &
statutory Railway Board? Sir, I feel that if you were to treat the finances
of this countrv in water-tight compartments, Railway and General, you
would be dividing the responsibility which could not be conducive to the
better government of this country. And I therefore submit that so far as
we on this side of the House are concerned, we must resist with all the
emphasis we can commsand any encroachment upon the rights and pri-
vileges of this Chamber and of its future successors.

T turn lastly to the services. So far as the services are concerned, these
services are nia.turally connected with the claims of the Aqglo-Indian com-
munitv. There is no doubt that there is some apprehension on the part
of Europeans and Anglo-Indians that in the future constitution thev may
not be able to have the lion’s share of the loaves and fishes which they
- have been hitherto enjoying. My friend, Mr, S. C. Mitra, the other day
«~ad *o vou a long table of representation of the various communities.
Sir, 1 have summed up the result of the four State-managec railways,
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the Eastern Bengal Railway, the East Indian Railway, the Great Indian
Peninsula Railway and the North Western Railway; and the regult is signi-
ficant. Let me give them to you. In al these-railways—and I am only
speaking of services drawing Rs. 150 or over—we have 1,784 Hindus, 412
Mussalmans, 2,162 Anglo-Indians, 1,758 Europeans, 286 Indian Christians,
166 Sikhs and 117 Parsis. Giving it to you in the terms of percentage,
the Hindus are 261, i.e., 1/3rd of what they are entitled to on a popu-
lation basis, Muslims are 61, i.e., 1/4th of what they are entitled to on
a population basis, Anglo-Indians 3825, i.e., 30 times as much as they
are entitled to on a population basis, Europeans 264, i.e., 25 times as
much as they are entitled to on a population basis. The rest of them,
Indian Christians, Sikhs and Parsis, have obtained a fair representation.
It is this inequality of communal representation that has been the subject
of frequent allusions in this House. Both Hindus and Muslims have got
a just grievance against their non-representation in the great services of
the State, and if the services are to be transferred from the cognizance of
this Assembly, or, indeed, of the future Federal Assembly, or by whatever
name the future Parliament of India may be designated, it would per-
petuate and crystallise this racial inequality against which the bulk of the
community in this country have been fighting on the floor of this House
and outside of it. Those who desire that the services should be taken oub
of the purview of the Indian Legislature do so for the purpose of pre-

serving their privileges and rights to which on other grounds they have
no justification.

Then, Sir, turning last to the Anglo-Indian community, I fail to
. understand what fundamental rights the Services or the Anglo-Indian
community have upon the people of this country. Sir, I always believed
that with regard to class, creed and nationality, following the memorable
Proclamation of Queen Victoria. everv person will be entitled to fair treat-
ment and no favour. And I further believed that when the nationals of
this countrv, the citizens of India, come into their ownm, they will at any
rate have the same privileges which an Englishman enjoys in his own
home land. Is it too much to ask that the future parliament of this
country should be left free to decide as to what shall be the proportional
representation in the public services of this country? But if the recom-
‘mendation of the Government of India, followed up by the recommenda-
tion of Brigadier-General Hammond and followed up by the recommenda-
tions of an outside body, were to be translated into an Act of Parliament,
you would be sowing the seed of that discontent against which any con-
stitution you give to this country will afford no relief.

. Lieut.-Colonel Sir Henry @Gidney (Nominated Non-Official): With your
.permission, Sir 4 « v 4 w .

Sir Hari Singh @our: I will not yield to the Honourable Member.

Lieut.-Colonel Sir Henry @Gidney: On a point of .personal explanation,
the percentages of employment of Europ~ans and Anglo-Indians in Govern-
‘ment - service mentioned 'is not a statement of ‘fact except may be in -
‘regard to a few jobs. ’

Mr. President: Order, order.

Sir Hari Singh @our: I therefore think that so far as the Parliamentary
enactment is cencerned, no one on this side of the House can be divided upon

p 2
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that question; and I know that when my Honourable friend, Mr. Ranga
Iyer, tabled his motion and said what he did, he never intended to convey
to this House any impression that he was in favour of devolution of power
not from England to India, but from India to the British Parliament.

Mr. K. Ahmed: But he is your Deputy Leader.
Mr. President: Order, order.

Sir Hari Singh Gour: These are the four-fold grounds, the fundamental
pillars of the Government of India upon which the recommendation for the
constitution of a statutorv Board rests, and if this House is not in favour
of this four-fold preservation of these four-fold rights, I think there cannot
be any question about the answer which we on this side of the House
would have given if the question had been raised from the Treasury Benches
in the more direct form n which, I say, it should have been raised if the
Government of India wished to consult this side of the House on this
momentous question.

Mr. K. Ahmed: But vou cannot have a vote on it.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): The Honour-
able Member is constantly interrupting and thereby disturbing the proceed-
ings; he will have to take the consequences if he continues to do so.

Mr. K. Ahmed: What is the practice in the House of Commons, Sir?
Mr. President: Order, order. )

Sir Hari Singh Qour: I pass on to another question of a very important
character. I do not think there is anybody in this House, let alone the
elected Members, who would cast his vote in favour of reservations, such
as are contemplated, in the British Parliament; but assuming for the sake
or argument that the Consultative Committee’s recommendations which I
see printed in a communique in the Statesman of today’s date are given
effect to, what is the result? We find the following ominous passage
in the recommendation of the Consultative Committee; it says: ‘‘Some of
the members insisted on safeguards not only as regards defence but also in
respect of finances”’

Mr. N. M. Joshi (Nominated Non-Official) : May I inform the Honourable
Member that this is not the conclusion of the' Consultitive Committee?
This is only some members.

An Honourable Member: He also said ‘‘some members’’.

Sir Hari Singh Gour: T am just reading what I can get; I am not a
member of the Consultative Committee, and therefore the only information
that comes to me is such information as leaks out from that deliberative
body through the medium of the Press. It says:- ‘

“Since there was no general agreement on this gnestion it was decid
arguments urged on both sides before His Majesty’s Government.” ed to place the

Is that the decision of the Consultative Committee?
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Mr. N. M. Joshi: No.

Sir Hari Singh Gour: If that is the decision of the Consultative Com-
mittee, I can emphatically say that the Honourable members of that
conference have signally failed to do their duty. (Opposition Cheers.)
Whatever may be the differences between ourselves, whatgtfer may be
the differences between the various classes and oommumtleg, we are
all united in one principle and that is that the government of this country
in the next constitution should be an autonomous Gwemmept, and not a
subordinate Government in any respect to the British Parliament.

Mr. K. Ahmed: Why were you not united in the Simmon Commission
then? |

Mr, Pregident: If the Honourable Member continues to indulge in these
interruptions he will have to take the consequences. This is the last
warning the Chair wishes to give him. i

Sir Hari Singh Qour: If this be the unanimous voice of this House, we
would ask the Government of India to convey to His Majesty’s Govern-
ment in unmistakable terms that so far as the Legislative Assembly of
India is concerned, it will not pause to consider any constitution tbat
reserves to the British Parliament a right over the railways and gives to
the Parliament of India only certain defined and subordinate rights. That
is the first point.

Now, we pass on to the next question as to what should be the future
constitution of the Railway Board. It has been decided—and if I under-
stand aright from the newspapers—it has been decided with only two
dissenting voices, that the constitution of the future Railway Board should
be left to the Federal Assembly. Whether it is left to the Legislative
Assembly or to the Federal Assembly, what we do desire is that the
authors of the constitution of the future Railway Board should be the Indian
Parliament and not any outside authority. A very large number of ques-
tions have been raised as to questions of policy. and day-to-day administra-
tion. These are questions which it is premature for you and me to con-
sider at this moment. These are questions which will come up when the
Government bring forward a measure for the constitution of the Railway
Board, giving the details which will be submitted to this House, and it will
be impartially scrutinised clause by clause either by this House or by its
accredited Select Committee. I do not wish to prejudice the discussion
or the action of the Government of India by asking this House as to what
extent we are prepared to assent to limitations in the matter of day-to-day
administration and policy. I consider the question premature and at the
present moment inopportune. I therefore refrain from criticising in detail
the observations that have been made by several Honourable Members as
to what should be the powers and functions of the revised Railway Board.
But T venture to say this; that whatever are the powers and functions of
the future Railway Board, they shall not be permitted to create an
imperium in imperio, an independent body free from the control of the
elected Members of the central Legislature. That, I submit, is the irre-
ducible minimum, and as I read this Report of Brigadier-General
Hammond, git¥ing a summary of the various constitutions relating to rail-
ways, I find one common feature in them all; and that ie that even if you
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are to accept the Canadian: model which Brigadier-General Hammond

3 recommends for acceptance, responsibility rests and ultimately

FM- rests, in the Government of the day. Let me give you what he
says:

“The Governor in Council may at any time vary or rescind an order or decision of
the Board, but such power, 1 am informed, has been rarely, if ever used.”

The power is a power of this House. We have had that power before the
convention into which we freely entered in 1924. We parted with that
power* That shows, Sir, the measure of our responsibility when we are
placed in a position of responsibility. If in future the Railway Board or
the Government of the country come to us and say, ‘“We do not want any
interference on the part of the Legislature in the day-to-day administration
of the Railways and we desire that there should be a convention definitely
renouncing those powers and delegating them to the Railway Board”’, I am
quite sure that as the past Assembly has done, and as has this Assembly,
the future Assembly could not shirk its responmsibility and fail to entrust
the expert body of advisers whom it has set up to discharge those powers
and carry on that administration unfettered by this House in regard to the
day-to-day administration. But the question of convention is a different
matter altogether to placing it as a matter of statutory compulsion.
What we want is that when the Railway Board is constituted, all matters
of policy and all matters of day-to-day administration must be set out in
detail; they should not be left to casual speeches on my part, or on the
part of my friend Sir Henry Gidney to tell you as to what is a matter of
policy or what is a matter of day-to-day administration. These are intri-
cate -problems upon which we should be extremely glad to rely upon
the expert knowledge and experience of the Members of the Railway Board,
but these are matters which, as I have submitted, must ultimately be
decided by this House and this House alone, and that is the fundamental

difference between ourselves and the reported decision of the Consultative
Committee . S,

Mr. N. M. Joshi: It is a gross misrepresentation of actual facts.

Mr, B. Das: If that is a gross misrepresentation, why don't you state
the facts? Why don’t you make a statement giving the exact position?

Sir Hari Singh @our: Sir, I do not wish to take up the time of this
Homse, but T should be failng in my duty if I did not warn the Govern-
ment as to the strength of feeling there is on this side of the House
(Applause from the Nationalist Benches) against any curtailment of its
power and privileges in the new constitution. Whether you call it a
statutory body or a conventional body, the future constitution of this country
will only be accepted by this House and by the people whom we represent
only if our position and status approximates to that of the other large self-
governing Dominions in the British Commonwealth. (Applause.)

Mr. M. Maswood Ahmad: The question may now be put, Sir.

Sir Hugh Cocke (Bombay: European): Sir, this House produces great
eloquence on occasions, and particularly om those occasions when there is
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any suggestion that the rights and privileges of Members are being inter-
-fered with or are likely to be interfered with in the future. I make no com-
plaint about that. The Honourable Member, the Leader of the Opposi-
tion, addressed some of his earlier remarks to these Benches, and with
the tone and temper of those remarks on this occasion I find no fault,
although on other occasions, I think, that perhaps he has not addressed
these Benches with that sense of fairness with which he would address
them if he were less carried away by his eloquence. He took the line that,
as the amount sunk in railways is safeguarded by the general revenues of
the country, that therefore it does not matter very much what happens to
the Railway Administration, because those who have lent mone¥; which
has been used in railways, have always got the general revenues to fall
back upon. Well, that seems to me to be rather a short-sighted view. This
-discussion has ranged over a very wide field indeed, and I think if I may
say so, speaker after speaker has got away from the main point. Let us
go back to the start when Mr. Ranga Iyer enunciated the principle and in
spite of some speeches, which appeared to contradict that principle, I
doubt very much whether many Members differed from his view; Mr.
Ranga Iyer enunciated the principle that so far as the power to interfere
with the day-to-day administration of the railways was concerned, it shovld
be taken out of the hands of the Legislature, but as regards the general
poliey and as regards the question of capital expenditure, the rights and
privileges of this House should not be interfered with. Now, Sir, if that
principle is accepted, I rather fail to understand the heat and eloquence
that is introduced in this debate. In paragraph 107 of his Report, Brigadier-
General Hammond says this: .

“The Government of India, in dealing with the necessity of separating the
<commercial management from the direction of policy, expresses the opinion that, ‘a-
continuance of the present system, under which the railways are directly administered
by a. branch of the executive Government, would, as soon as the legislature was in a
position to assert its authority, develop tendencies leading directly to inefficiency and
ultimately endangering the financial result of railway working’, and spoke of a system
of administration ‘which, while leaving to Government and the legislature the comtrol
of broad questions of policy, would locate the commercial management elsewhere’."’

Do we agree with that or do we not? That is really the principle for
‘which Mr. Ranga Iyer spoke. It is a principle which was supported by
Mr. Chetty and Mr. Mody, and I think by several other speakers too.
(Some Honourable Members: ‘“No, no.”’) Some Members have been so
much carried away with the question of rates and fares, and even the Leader
-of the Opposition went into the question of favouritism for communities in
‘the matter of appointments and so on, that the real issue, I think, has
been rather obscured. If we are in favour of a statutory body, then the
railways will be in the hands of a Board much in the same way as the
Port Trust today is.

T Htr. S. C. Mitra: That is it. We know what power we have in the Port
“Trust.

Mr. K. 0. Neogy: That is your game.

Sir Hugh '@ocke: I suggested something which has been taken away
out of the political arena and which the administrative side of the Gov-
-ernment does not administer. Representation is accorded on the Board
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but apparently the indirect representation obtained is not sufficient for
some Members. This motion stands or falls, I take it, by Mr. Ranga
Iyer’s principle. '

(At this stage Mr. President vacated the Chair, which was taken by
Mr. Deputy President.) !

Mr. K, O. Neogy: What is that principle?

Sir Hugh Cocke: I do not want to repeat what I have already said.
The Honourable Member will find the motion on the paper, it is number
30, so far as the voting on this motion is concerned, I support what Mr,
Ranga Iyer said, unless he is going to retract it in his reply under pressure.
I support the general principle enunciated by Mr. Ranga Iyer and supported
by other speakers. I do mot know whether this subject is entirely relevent
to the issue before us. We are here to vote supplies for the coming
year. And I do not quite know what the Honourable Member in charge
has got to reply to in this discussion. I do not know whether any part
of the Railway Board grant for the coming year is being spent on the new
constitution of the Railway Board; if not, I do not quite know why we
are allowed to discuss a matter of this sort under this particular vote.
But I am making no complaint under that head.

Sir Edgar Wood, speaking this morning, referred to the custom, in a.
new ‘constitution, of having certain matters put in which, having regard to.
what has been done in the other countries of the world, may be regarded
as changeable by convention. My Honourable friend, Sir Abdul Rahim,
asked this morning, ‘“Why put the railways on a pedestal higher than the
Government of India?’’. 1 do not think they are to be put on a pedestal.
higher than the Government of India; I think they should be put on a
pedestal which is fitting for a commercial organisation of their importance.
If I refer to certain similar things—I may be received with acclamation:
or the reverse by Honourable Members—but there are certain aspects of
Government in connection with finance, railways, banking, etc., which are-
better outside the control of the House.

Mr. 8. 0. Mitra: Posts and Telegraphs also.

Sir Hugh Cocke: My Honourable friend, Sir Edgar Wood, referred to
the necessity of starting the new constitution on the soundest lines, and
this is one of the directions—Honourable Members may have their own.
ideas about it, but if they study history, they will be inclined to change-
their views.

An Honourable Member: They have studied it.

Sir Hugh Cocke: If they have studied it, I do not think they have.:
studied it with diligence. My Honourable friend, Sir Edgar Wood, went on
to say that it was possible, having regard to the history of other consti-
tutions, that posterity might be able to alter some of these things which
were settled in the original federating Act. That I believe is a well-known-
fact, and because you are bringing in something in your constitution which
is to start things going, it does not follow that that is to remain unchanged
for ever and ever. Members here often seem to be under the impression
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that they are being let in. . . . . (An Honourable Member: *‘Legislation
of this House or the House of Commons?’’) I understand that although
regulations are made when new constitutions are set up, conventions may
change them when circumstances require it. Presumably that would not
arise in the early days of a constitution. It is a big thing to say that
everything that goes into the Act to-day will be exactly the same after
50 years. As time goes on, provided there is a universal request, things
naturally tend to alter themselves in accordance with modern develop-
ments. I think that this Report by Brigadier-General Hammond, which
unfortunately has not been in the hands of the House for very long, is a
very valuable one as a historical document, but its object has been rather
misinterpreted by some Members. The writer of this Report, General
Hammond, was asked ‘‘to prepare a memorandum ‘showing the advantages
and disadvantages to be expected from the establishment in India of a
Statutorv Railway Authority as a feature in the proposed Federal Consti-
tution’.”” Apparently, he was not asked for opinions, and if I had had
to write it, I would have written it in a somewhat different language.
Instead of saying ‘‘I include’’ or ‘I exclude’’ so and so, I would have
put it in a way that it would be for the Round Table Conference to con-
sider the respective advantages and disadvantages. Certainly there are
one or two paragraphs which rather tend to force the conclusion of the
writer upon those for whom the Report is intended. That is mnot the
object of the Report, but its object was to present the history to those
who have to consider this matter, and from that point of view I think
the Report might have been differently phrased in certain respects, but
that is a matter of detail. He says, ‘‘I have considered and rejected the
idea of an owning company’’. We did not want General Hammond to
consider and reject the idea. The whole point was, as I understand it.
he was asked by the Secretary of State to prepare a historical summary of
what had happened in other countries and set out the respective advant-
ages and disadvantages of different schemes.

As regards the further consideration of this matter, several speakers
have expressed a wish for an ad hoc committee. I see personally no
objection to that course if it is going to satisfy this House. But we are
rather overburdened with committees, and it seems a pity that some sub-
committee of the Round Table Conference should not be able to deal with
it satisfactorily. But that is a comparatively small point. To come back
to the rea] issue, I do submit that in starting this constitution, it is
essential that we should start it on absolutely correct lines in matters of
railways, banks, and so on. The Honourable the Leader of the Opposition
rather hinted that these Benches are always concerned only with the money
outlook and they insist that their own loans be safeguarded. But that is
not the only outlook in life. India and Britain have to hammer out a new
constitution for this country. It is difficult in all conscience, with the
large variety of views on a large variety of questions, to arrive at a thing
whch is going to please everybody. That is going to prove quite impossible,
and therefore there has got to be a lot of give and take, and this is one
of the matters in which some will be satisfied and some will not be satis-
fied. If this statutory Railway Board is formed on right lines, not neces-
sarily on lines which are favoured by every section of this House, but on
lines framed with regard to the historical lessons in conrection “with this
matter.andd% connection with business principles—in accordance with the
speeches we have heard from experienced Members like our Deputy Presi-
dent and Mr. Mody—I think we should be going on right lines. and I think
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the House will be wrong to endeavour to persuade any committee or anj
‘Government to keep the railways on exactly the same basis as they are
to-day. (Applause.)

Mr. K. C. Neogy: I do not mind telling the House that my attitude
towards its proceedings for some time, has been ome of amused indifference,
and for very good reasons. It is quite evident that the people outside this
House do not take us seriously; it is also quite evident that the Govern-
ment do not. In the important field of legislation, in matters affecting
the life and liberty of the people, the authority possessed by this House
has definitely passed over to the Viceroy's House. Then, in regard to the
important constitutional issues that are under discussion, that have been
under discussion, both in England and in India, this House has always
made it a grievance that it has been consistently ignored. Take the pre-
sent issue itself. While dogs have been barking in this House since
-yesterday, the caravan is about to reach its destination. But it is the
-stimulating speeches of my Honourable friends, Mr. Kabiruddin Ahmed, Sir
Edgar Wood, and last but not least Sir Hugh Cocke, that have persuaded

me to overcome my indifference in this matter and to claim the indulgence
of the House for a few moments. ‘

Sir, my Honourable friend, Sir Hugh Cocke, found himself in complete
agreement wth my Honourable friend, Mr. Ranga Iyer, and he said he
could not understand the reason of the heat generated and the eloquence
caused by this debate when almost everybody had accepted the underlying
principle of my Honourable friend’s scheme. Now, has he taken the
trouble to try and understand what that principle exactly is? I must
<confess that when I listened to my Honourable friend vesterday there was
a good deal of misapprehension caused in my mind, but in order to do
‘him justice, I had the full text of his speech before me and I have very
-carefully gone through it and I do not find anywhere in that speech any
-suggestion that there should be set up a statutory authority for the pur-
poses of railway administration. Far less do I find any suggestion there
that that authority, if it is ever to be established, should be set up by
virtue of Parliamentary legislation. My Honourable friend, Sir Hugh Cocke,
-can draw any satisfaction he likes from the speech -of my Honourable
friend, Mr. ga Iyer, but I do not think my Honourable friend himself

will question the correctness of the interpretation that I am putting on
his speech. ~

Mr. C. S. Ranga Iyer: I am quite willing to state that there is no
reference whatever in my speech either to the statutory Railway Board
or to Parliamentary legislation. I confined myself to the token cut, namely,
the future of the Railway Board and the constitutional aspect.

Mr. K. C. Neogy: Now, Sir, take another bit of evidence. My Honour-
able friend perhaps was a little partial to France. It may be that he is
.enamoured of more things than one associated with that beautiful country,
and with that predeliction in favour of France, my Honourable friend has
hit upon the scheme as it operates in France with regard {o railway
management, and recommended it to the attention of this House for con-
sideration in connection with the future railway administration of India.
Now, 8ir, what is it exactly that he wanted this House to approve of by
way of appointment of a superior Railway Council as it is known in
France. Again I huve to depend upon this Memorandum by Brig.-General -



THE RAILWAY BODGET—LIST OF DEMANDS. 1563

"Hammond for the functions and the position occupied by this Council
in France. This is what the Brigadier-General says on page 25: '

“This Council is primarily an advisory body but in certain cases is said to possess

-executive powers.’’
{

My Honourable friend was clearly therefore asking for the appointment
-of an advisory committee or in other words what he was seeking to achieve
is a revision of the constitution of the Central Advisory Council. I do not
think that there was anything more in his mind, and just as in the case
-of the present Central Advisory Council it can quite well be set up by a
-convention by the successor of this House.

Now, Sir, reference has been made to the manner in which this very
recommendation regarding the statutory railway authority came to find
:a place in the Reports of the Round Table Conference. I had occasion
last year to give the history of the whole thing from ‘the proceedings of
the Round Table Conference ‘itself, and it seems to me that it might be
just as well to place a few salient facts with regard to that matter before
‘the House. My Honourable Leader, Sir Hari Singh Gour, has already
placed before you certain extracts from the Government of India’s despatch
-on the Simon Commission’s Report, which really gives us the genesis of
this proposal. Nobody, as the House is aware, troubled himself about the
Simon Commission’s Report, which was already out of date by the time
the Round Table Conference was assembled, and for that very reason
nobody ever troubled about the Government of India’s despatch on that
-obsolete document either. The result was that there was no discussion
at any stage of the Conference or the Committees of the Conference with
regard to this proposal made by the Government of India in their despatch.
Then when the stage of reporting came at the Federal Structure Committee,
to the surprise of all assembled, the Lord Chancéllor read out just a very
short sentence which ran as follows : '

‘“In this connection (the conmection being with regard to the financiol safeguards
.as_far as I recollect) the Sub-Committee take note of the proposal that a statutory

railway authority should be established and are of opinion that this should be aone
if after expert examination 'this course seems desirable.” ’
\

Now, Sir, as soon as that draft report was read out, there were four Indian
members of the Committee who one after another protested that.there had
‘been absolutely no discussion on the point and the four members were the
Right Honourable Mr. Sastri, Mr. Jayakar, Mr. Jinnah and Sardar Ujjal
"Singh. The Lord Chancellor stated as follows:

“The subject was discussed. His 'Highness of Bikaner made a great namber of
remarks about -it on one occasion and discussed the Statutory Board, and gave a
Jong account of his own railways.” .

"Thereupon came a disclaimer from His Highness of Bikaner in the follow-
ing words: ‘

“I mever used the words statutory authority. I referred to. the Railway Board
exercising the functions it does now.”

Moreover Mr. Jinnah said as follows:

““We definitely made a recommendation here and I doubt whether we discussed
whether such.a recommendation should be made.”

"The Lord Chancellor, who was the Chairman, said, ‘‘Very well, I will make
s note of that’’. The result is that the recommendation still persists, and
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it has figured very largely ever since in the Round Table Conference
Reports. At later stages, again when the Conference was in plenary
session, some members of the Conference again raised objection that there
had been no discussion with regard to this point, and that the members
were not agreeable to the recommendation. Yet my Honourable friend,
Sir Edgar Wood, who ought to know better, was complacently assuming
that this Brigadier-General was placed on special duty at the instance
of the Round Table Conference. He said that it is an irony of fate that
the Report could not be considerd by the Round Table Conference itself.
Now there are one or two dates that are rather interesting and instructive
in this connection. This Report of the Brigadier-General is dated the 5th:
August, 1931, long before the Indian members of the Second Round Table
Conference left the shores of India, and long before they assembled in:
London. The Round Table Conference went on till the end of November
and this Report was not evep then placed at the disposal of the members.
Perhaps authorities thought that the atmosphere of the Viceroy’s House
was more conducive to a favourable consideration of this proposal than the-
atmosphere of St. James Palace. Put judging from the Report that we
saw in the papers this morning they have not altogether succeeded in-
realising their expectations, for what the much abused Consultative Com-
mittee has done is to definitely rule out the idea of Parliamentary legisla-
tion in the matter, two members dissenting, and if I may let out a secret,
one of them belongs to the same community as my Honourable friend,
Sir Hugh Cocke, and he is their spokesman on that Committee.

Now, Sir, my Honourable friend, Sir Hugh Cocke, has said that it is
esgential that the new constitution should be placed on a very sound basis,
and that it is for that reason that restrictions of this character should be
placed on the Indian Legislature by the British Parliament itself. Now-
my Honoursable friend, Sir Hari Singh Gour, has already stated the four
objects with which these restrictions have been intended, and 1 was really
waiting to hear from my Honourable friend, Sir Hugh Cocke, as to whether
he did approve of the four objects set out in the Government of India
memorandum. He talks of commercialization, he talks of railways as
being & commercial department. Sir, that is cant to which every Honour-
able Member sitting in that Group has given expression. Now, when the
Honourable Member goes through that list of the four heads under which
Parliament is likely to feel interested, as the language of the despatch
goes, can the Honourable Member say honestly that those restrictions are
justified by commercial principles of working railways? I admit that, from:
the general point of view, you may say that if defence is not-going to be
transferred to the contro] of responsible Ministers straightaway, the Governor-
General may want to have some sort of authority to be able to commandeer
the railways in national emergencies. But what about the other things?-
Finance! My Honourable friend, Mr. Chetty, dealt with the question of
finance,—and here I have a mild quarre] with him when he said that he
wanted to enter only a ‘‘mild protest” against it. = Moreover, he had
nothing to say with regard to the.other three items under which these
restrictions are sought to be justified. ‘‘The continued employment of a
minimum proportion of Europeans’’! Ts that, I ask, a business proposi-
tion, irrespective of the fact as to whether Europeans would cost India
more than equally qualified Indians would cost, for example for the same
job? . Then, again, the guarantees to the Anglo-Indian community and
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the continuance of the loaves and fishes on the railways for them. (Mr. B.
Das: ‘“‘For 80 years.”’) That is another matter; that is Col. Sir Henry
Gidney’s idea; T am now proceeding on the Government of India’s own
recommendations. Does that sound to my Honourable friend, Sir Hugh
Cocke, as a very sound principle? If he has read Brigadier-General
Hammond'’s book and what he says with regard to the South African system,
he will see that one of the complaints against the system obtaining there
is that it cannot be called a strictly commercial system on the ground
that for political reasons the more costly white labour has to be employed
in preference to natives, and Brigadier-General Hammond says that that
is not a commercial proposition. Now | would like to know from my
friend, Sir Hugh Cocke,—and I am prepared to give wayv to him in order
10 enable him to give us the answer—as to whether he honestly considers
this particular provision in the Government of India’s despatch to be
‘based on sound commercial principles. (Voices: ‘‘Silent’’!) (Mr, B. Das:
‘*The Honourable the Railway Member will reply to that.”) I find that
my Honourable friend has no reply to give us; therefore, the less he talks
-about commercialization the better.

Now, Sir, I come to my Honourable friend, Sir Edgar Wood. He
referred to the speech made by my Honourable friend, Sir Abdur Rahim,
and criticized his remarks regarding the question of the control of the
Legislature over the rates and fares. He said this would be a very popular
measure, but it would lead to disaster. He inclines to the view that the
-question of rates and fares should be entirely lefs to an impartial tribunal.
My Honourable friend is new to the House. If he would care to go
through the proceedings of this House for the past few years, he would
find that if there is one question in regard to railway matters on which
this House has been very insistent, it is with regard to the setting up of a
properly constituted railway rates tribunal, as was recommended by the
Acworth Committee, but was not given effect to by the Government. So
there is no quarrel wih regard to the question of the setting up of a proper
rates tribunal in this country, but my Honourable friend is not quite right
when he says that the entire question of rates and fares can be left to
that body. There is a good deal of difference between a rates policy and
a rates structure: a rates policy is a matter which it is for the Legislature
to lay down. (Hear, hear.) My Honourable friend, Mr. Ranga Iyer, himself
told this House that he was anxious to see this country prosperous in the
matter of industries and agriculture and he would so devise a system of
railway administration as would help the industrial and agricultural deve-
"lopment of this country. Is it for the railway Rates Tribunal to say as to
what kind of rates should be granted to agricultural produce and to manu-
factured commodities? Or is it not for this House to lay down the policy—
of course in a very broad manner—which this Assembly or its successor
~would like to be adopted in this connection, and within the limits of which
policy it would be left to the Rates Tribunal to fix and operate the rates?
Sir, my Honourable friend. Sir Edgar Wood, also referred to the policy
of development that characterised the railway administration during the
last few years. My Honourable friend hag every reason fo be pleased with
that development, but those who have taken care to study the financial
‘results of the railways, and those particularly who have studied the facts
“and figures laid before the Assembly in the Report of the Retrenchment
Committee,~ would hesitate to accept the proposition that, because -the
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railway policy has been one of break-neck development, it has nécessarily
led to financial efficiency or stability. I do not want to go into the details
of this question because it opens up a very contentious and vast field of
discussion, but, Sir, I would like my Honourable friend to refer to the
debates that took place in this House, particularly in the year 1927. He
will find that an exhaustive summary was given of the nature of the ques-
tions that were being asked in the House of Commons and the pressure
that was being exerted in the British Parliament for speeding up the Indian:
railway programme, for the purpose of relieving unemployment in Great
Britain. (Hear, hear.) I do not want to take up more time, Sir, than
I can help, and 1 am not going to repeat all that was said in this House
on the 22nd of February, 1927, in illustration of the attitude of the House-
of Commons in this matter; I may just refer to one statement made by a
verv responsible Member of the British Parliament, a British Ez-Minister,.
Sir Alfred Mond as he then was. He said:

“When I was Chairman of the Cabinet Unemployment Committee, a scheme was
put forward and was under consideration by which by the use of the Indian Govern-
ment credit. supplemented by our own, we could obtain orders for the Indian railway
programme.”’

.Then Earl Winterton, the Under-Secretary of State for India, tried to
reassure the House that all that was possible to be done was being done.
\t is little wonder therefore that my Honourable friends should try to
gsecure to the British Houses of Parliament the control which thev seek
-to take away from the Indian Parliament on the score that political inter-
ference is bad for the management of a commercial undertaking. My
Honourable friend’s interpretation of the word ‘‘politics’’ does not appear
tc be the same as mine. when British ‘‘politics’’ is concerned and when
the interference is made in the House of Commons on political grounds.

Sir Edgar Wood: On a point of personal explanation, Sir. I never
suggested in the slightest degree, so far as I am aware, that there should
pe control of the Railway Board by the British Parliament. It is some-
thing quite new to me.

Mr. K. 0. Neogy: My friend’s suggestion went much further than that.
It showed that he had greater confidence in the British Parliament to see
that the favoured position. of the Britishers continued, than he had in the
Indian Legislature.

‘Sir Edgar Wood: Then the Honourable Member admits that his pre-
vious statement was incorrect, I take it.

Mr. K. C. Neogy: T sav he goes much further. That is to say, he
wants a permanent measure to be placed on-the Statute-book bv the
. British Parliament, which has been so very partial to the interests of his
own countrymen, for the purpose of taking awav -the .control from India.
on the ground- that i wil! lead to political interference, as if this was not
so already.

Now. Sir. one more reference to the proceedings of that date and I have
dorie.- Sir Charles Innes. when he was Member-in-charge of Commerce,
had an occasion to attend the Imperial Economic Conference i in the vear
‘1923, and 1 find ‘that my Honourable friend Sir George Rainv is going to
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follow in his footsteps. When Sir Charles Innes attended the lmperial
Fconomic Conference, he was confronted with pressing demands that the
Indian railway development should be speeded up and that England -should
get more and more of the Indiun orders. He had to give some sort of
assurance orn that point, and when I drew the attention of the Honourable

gentleman, who is now the Governor of Burma, to this fact, this is what
he stated : :

“Mr, Neogy referred to what I said at the Imperial Economic Conference in 1923
I wonder if Mr. Neogy realises the atmosphere of a conference of that kind and the
difficulties that one has when one is in a conference of that kind. After all, we
officers who serve India are anxious for nothing so much as that the name of Inuia
should stand high in the councils of the Empire; and I hope the House will realize
that when, in a conference like that you have the Premiers of all the Dominions, all
the Dominion Prime Ministers agreeing to a thing of this kind, it is very difficult fer
the representative of India at once to say ‘I will not do it’.”

)

Now, Sir, that shows the kind of commercial system that we have had so
long in the administration of the railways, and I do not wonder that my
Honourable friends of the European Group are so much enamoured of the
continuance of this favoured system under which their countrymen derive

sc much benefit that they should insist on depriving the Indian Legislature
ol effective control.

Mr, N. N. Anklesaria (Bombay Northern Divigion: Non-Muhammadan
Rural): Sir, the Honourable the last speaker, whois a Nationalist, said
that the Honourable the Mover suggested no Statutory Board or anything
like a Statutory body as under the French system. Well, if my Honour-
able friend is correct, then the Honourable the Leader of the Nationalisi
Party has been all along creating difficulties for the sole purpose of con-
quering them. The Honourable the Leader of the Nationalist Party said
-that the present discussion was premature and inopportune. However,
the heated argument that he has addressed to this House completely proves
that the present discussion is most pressing and most opportune. My
Honoureble fricnd Mr. Jagan Nath Aggarwal talked of bis suspicions and
his alarms. 1 think it would be natural for him to entertain suspicions
and alarms when he hears the Honourable the Deputy Leader of the
Nationalist Party suggesting the curtailment of the powers of the future
Indian Legislature. However, Sir, there are mare reasons than one to
show that this House ought to be grateful to my Honourable friend,
Mr. Ranga Iver, for bringing this important topic up for discussion on the
floor of this House here and now. Sir, it is said that our constitution is-
going to be democratised. The inherent tendency of all young demo-
cracies is to usurp the ordinary functions of the administrative. authorities,
and it is a service which Mr. Ranga Iyer has rendered to this House as
well as to the country, by bringing to the notice -of ‘this House the neces-
sity of taking account of the danger which the young democracy of India
will be running if measures are not taken in time to see that it does not
usurp the functions of the administrative authority. Sir, I.have said
that all voung democracies have exhibited this tendency, and I would
instance simplv the case of France. During the second-and third vear
of the First French Republic, the French Legislature had monopolised
all administrative activities of the country to such an.extent that krance
was governed by no Government at all but by its Legislature alone. - You
find. the French Convention instituting committees from among its own
members for the army, for agriculture, for communicetions and roads,
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etc. That usurpation of the functions of the administrative authorities
resulted in a financial chaos and what is called the reign of assignats.
The distrust and the jealousy with which the young democracy of the
United States of America regarded the Executive is only a matter of his-
‘tory, and 1 do rct want to give any details about 1t. Sir, in the present
times we have got instances in the democracy of Russia and in the demo-
cracy of Spain and in the democracy of the Free State of Ireland with its
notorious Shannon River Electric scheme. 1 submit it is therefore quite
-apparent that there is a real danger of the future proposed Legislature of
India attempting to usurp the administrative functions of the adminis-
‘trative authorities, more especially so in the case of railways. As far
back as 1921 the Acworth Committee warned us of the danger of mixing
politics with railways and they said that, ‘‘Railways would corrupt Politics,
Politics would corrupt Railways’’, and if I may say so, the ocular demon-
station of the truth of that dictum was furnished by the debate in this
House which took place for the last two days on the question of Indian-
isation. If my Honourable friend, Mr. Maswood Ahmad, were a Member
«cf the predominant party in the future Legislative Assembly of India,
to him Indianisation would mean more employment for Muslims.

Mr. M. Maswood Ahmad: No, no, Parsis.

Mr. N. N. Anklesaria: To my Honourable friend, Mr. DeSouza,
‘Indianisation would mean more employment for Indian Christians, and
last but not least to my Honourable friend Sir Henry Gidney the word
Indianisation has quite a different signification. In fact in 1924 he
‘actually complained that Indianisation to him means Ex-Anglo-Indianisa-
“*ion.

Mr, M. Maswood Ahmad: What would it mean for you?

Mr. N. N. Anklesaria: I am classed among the Hindus. Another
-example of this danger of leaving politicians to control the administration
of railways is furnished by the instance cited by my Honourable friend
Mr. Neogy. It is said that the policy with regard to rates must rest
‘with the Legislature. Just imagine if my Honourable friend Sir Vasudeva
were the Leader of the predominant party in this House. Would it not
“be mnatural to suppose, then, that the rates for agricultural produce would
go down and the rates for manufactured produce would go up?

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban)-
"That applies to every Parliament in the world.

Mr. N. N. Aunkiesaria: That is what 1 am pointing out.

Sir Abdullah Suhrawardy: What will happen if you were the Leader
of the predominant party?

) lt N. N. Anklesaria: I would do justice to the different communities
in India. The Hor:\ourable Member has signalised the danger of the inter-
ference of the Legislature in railway matters but he did not suggest any
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specific scheme. He, however, cited "the illustrations of foreign coun-
tries, and I take it he wanted this House to' gather his views from a con-
sideration .of thoge instances. I am afraid in the choice of those instances
the Honourable the Mover was singularly unhappy. If he suggested that
there should be constitutional safeguards to ensure that the Legislature
did not interfere in the day-to-day administration of our railways, then
his choice of England as a country where such -constitutional safeguards
existed is singularly unhappy. For, England has no constitution at all.
The English Parliament.is said to be omnipuissant. It is said that ‘it
can do everything except make a man a woman, or 4 woman a Iman,
and the fact remains that under the English system constitutional safe-
guards for the management of railways do not and cannot exist, because
as I said there is no constitution in England.

Then my lonourable friend cited the case of France. In spite of
the Committee of Direction of Railways, and in spite of the Supreme
Council of Railways in that country, the Legislature is one of the most
interfering Legislatures among the civilised countries. In that very
‘‘Convention’’ mentioned by the Honourable the Mover the absolutism of
the French Legislature has been preserved absolutely and the French Legis-
lature is not shbw in availing itsel of this absolutism. '

Then, the Honourable the Mover cited the case of the United States of
America. In the copstitution of that country there is absolutely no
bar against the Legislature interfering with tha railway: "administration.
We know that the constitution of the United States is a written Consti-
tution and there is an Act concerning the railway administration passed '
by the United States Legislature, but there is absolutely no constitutional
safeguard against the interferenee of the Legislature in the day-to-day
administration of the railways if it chooses to do so. It can only be
prevented from so doing by an amendment of the constitution of the-
United States. .

The case of Australia was then cited and I do not know exactly what
constitutional arrangements there are there, but I know the result of those
arrangements. I know that the Australian railways are the most extra-
vagantly managed railways, possibly in the whole world, because in 1925
the ratio of their working costs to the gross earnings was 121 per cext.,
possibly the highest in the world, that is a deficit of 21: per cent., Sir.
Sir, I think the choice of these countries was singularly un-
happy because of another reason which is that in all those
countries the safeguards where they exist are provided by the Legisla-
tures of those particular countries. Here the safeguards are to be pro-
vided by a body which is not the Legislature of this country, and that
makes all the difference. On the other hand if my Honcurable friend
Mr. Ranga Iyer wants a statutory body intermediate between the manage-
ment and the Legislature to be created by an Indian Legislature and by
that means thinks he would prevent interference by the Legislature intb the
administration of the railways, I submit he is very much mistaken, as
would be shown by the experience of the various countries of the world.
In the first place, how would you define the limits of the statutory body
proposed to be created by the supreme Legislature? Tt is said that it
would be thé worst kind of pedantry to attempt to define these limits
between the powers of the Legislature and the Railway Administration.

4 P.M.
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Sir, the Round Table+vallahs are piling safeguards upom safeguards.
They have advocated the enactment of military sefeguards, and thereby
they want to withdraw the Army from the Indian Legislature; they
have advocated the enactment of financial safeguards, and thereby they
want to withdraw the finanoces froma the purview of the Imdian Legisla-
ture; they bave advocated the emactment of safeguards in  comnection
with Muhammadans, Anglo-Indians, Buropeans sssd depressed classes,
and thereby they want to remove these communities from the jurisdic-
tion of the Indian Legislature. And now, 8ir, ny Honocurable friend the
Mover, if 1 have correctly understoed him, would advecate a safeguard
which would remove the railways from the Indian Legislature.

(At this stage Mr. President resumed the Chair.)

What would remain, Sir, except the Hindus and the Parsis, in the
Indian Legislature to legislate about,—the Indian Legislature dominated
by Muhammadans, Europeans, Anglo-Indians, depressed classes, and
last but not the least, my Honourable friend Mr. Joshi representing the
labouring classes? Sir, these are some of the difficulties which the topic
discussed in the House has disclosed, and I quite agree with my #Honoue-
able friend the Deputy President that the matter should be left to a
eommission of experts. With these words, Sir, I would conclude.

Several Honourable Members: The question may now be put.
Mr. President: I accept the closure.

The question is that the question be now put.
‘The motion was adoptéd.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): I did not interveme earlier in this debate, Mr. President, because
it seemed to me pre-eminently a matter in which Government would
desire to hear, and the House would desire to hear, the views of the um-
official Members. The attitude of the Government of India on this ques-
tion was sufficiently defined in the despatch addressed to the Secretary
of State some 18 months ago, and Honourable Members had before them
for the purpose of criticismm the line which the Government of India took
at that stage of the constitutional discussions. It did not seem to me
that by intoervening earlier I could give any material help to the House.

My Honourable friend Sir Hari Singh Gour expressed his dissatisfac-
tion with Government because they had left the matter to be raised on a
cut in the Demands for grants and did not place a Resolution before the
House. If, he said, they desired to have the opinion of the House, why
did they not put down a Resolution? I think that question admits of a
very simple and direct answer. When Government submitted their views
to the Secretary of State on that question in anticipation of the meeting
of the Round Table Conference, that question so to speak passed out of
their immediate control and the Round Table Conference was seized of
it. And until in one way or another it comes back under the control of
the Government of lndia again, we are mnot in a position to put
a Resolution before the House because we could hardly ask
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zthe House to express a view about a matter on which we ourselves are
‘to a large extent disabled from expressing an opinion of our own. That
condition must continue so long as the matter remains a pending ques-
tion before the Round Table Corference. For the unofficial Members
-of this House the question is not of course sub judice in any way and
they are amply entitled to express their views; but for the Members of
Government when they speak as Members of Government, it must remain
to a large extent in the position of a subject which is sub judice. That
is the explansiion, Mr. President, why Government have not at any
time thought of putting down a Resolution in this House. I would only
add that, although the despatch of the Government of India was pub-
lished, 1 think, sixteen months agoe, 1 cammot recolleci—l may be wrong,
but I cannot recollect—in the list of Resolutions of which Honourable
Members of this House have given notice from time to time that there
has been a Resolution on this subject. If 1 am right, it would appear
to show that there was no very keen desire on the part of Honourable
Members of this House to discuss this question.

My Honourable friend. Mr. Ranga Iyer, in moving the motion, made
it clear, what he had in view. He did not commit himseli—save in so
far as he cxpressed approval of the French systemn—he did not commit
himself to any particular proposal, but he did express bis recognition
of the fact that it was important to the efficient and economical admi-
nistration of the railways in future that there should be a separation
between policy on the one hand and commercial administration on the
other. 1 traced not only in speeches like those of the Honourable the
Deputy President, who made his views very clear, but even in the speeches
of others who were adverse in many respects to the position takem up by
the Government of India, a recognition that there was a real point there
which required {0 be safeguarded. 1 think that that is a very important
fact, because there can be no doubt that, if we are entitled to be guided
by the experience of what has taken place in other countries, there is
always a danger, when you have State-managed railways and the Gov-
ernment are fully respomsible to an elected Legislature, of pressure
being brought to bear which would result in action very detrimental both
to economy and efficiency. If any Member of this House were to ask
me to give a concrete example of the kind of pressure to be deprecated, 1
must express my gratitude to my Homourable friend, Mr. Neogy, for re-
minding me of an example very much in point, namely, the questions
put in the House of Commons, I think he said in 1927, and to the pressure
Sir Charles Innes felt when he attended the Imperial Economic Confer-
ence. That, so to speak, was pressure at long range; questions in the
House of Commons. involved pressure from a Legislature sitting six
‘thougsand miles away to which the Government of ladin are only in-
directly responsible

‘Mr. K. C. Neogy: Really?
‘Sir Oowasji Jehangir: Why indirectly? Directly responsible.

The Honmourable 8ir George Rainy: If even in these circumstances
pressure which the Honourable Member pointed out was very undesirable
can ‘be brought to bear, is not that a very strong argument to show
what might egeur when the Legislature is not far away but is close at
hand? And would not the position of Sir Charles Innes at the Imperial

82
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Conference have been a great deal easier if he had been in a position to
say, ‘‘The railways are administered by a statutory body and I have no
power of interference’’? I must again express my indebtedness to the
Honourable Member for the great help he has given.

My Honourable friend, Raja Bahadur Krishnamachariar, wanted to
know what a politician was. I .did think of Sir Christopher Wren’s
monument and the inscription on it—''If you want to see a' monument,
look round you.' If you want to see a politician, this is a House in which
there must be a large number of politiciany. But if I were asked to define
it a bit more closely, I think the definition I should be inclined to give is
this. It is a definition by illustration. A ‘minister whose retention of
power is dependent on the vote of the House to which he iy responsible is
for this purpose a politician. An elected member of a House of Parliament
whose re-election depends on his giving satisfaction to his constituents is
a politician. And it is not because politicians are bad people, that their
influence on commercial management is deprecated, but because inevitably
from their situation they are placed in a position in which they cannot but
do at certain times what they recognise will be detrimental to efficiency
and economy, but they feel they have to do it because otherwise: they
disappear from the scene altogether. It is for reasons of that kind that
political influence on commercial management is felt to be open to a
great deal of objection. )

I wonder if I might venture to give a concrete example of the kind of
distinction that might be drawn between the sphere of policy on the one
hand and the sphere of administration on the other. I say that with a
great deal of hesitation, and I will ask the House to consider it as given
more with the object of illustrating the point than with any particular
desire to express views on the precise question that I propose to mention.
It is one to which reference has been made by a number of Members, who
have spoken, namely, the question of rates. My Honourable friend, Mr.
Neogy. said that you could not leave complete control to a rates tribunal.
and if I may paraphrase his words—I am not quoting him—I think it might
be briefly put in the form, that if you have a tribunal, that tribunal must
have & code to administer. On that point my own' personal view is very
much in agreement with his. Take the Rates Tribunal in the TUnited
Kingdom. There the code they have to administer is briefly this: that
they should so fix freights and fares that the railway companies will earn
a standard revenue; and the whole of their work must be regulated by this
governing consideration. It would be ‘an extremely difficult thing, I think,
to create a tribunal and say to them, ‘“You are the supreme authority; do
the best you can.” T should have thought that there must at least have
been something of a guide in thix sense, that in regulating rates they should
aim either at making the railways fully solvent with a small surplus, or
regulating rates in such a way as to earn a contribution to the. general
revenues. Nor do I shut out the possibility that other indications of policy
might be given to them, namely, as to the need for giving concession rates:
where it was desired to introduce new industries. I am not expressing an
opinion whether that would be a good thing to do or a bad thing- to do.
The point I want to bring out is this: that once the Legislature.or the
proper authority has fixed a policy, the proper course for the Legislature to
follow thereafter iy to pass a self-denying ordinance and leave the tribunal
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‘to apply the policy. The kind of interference with rates which I should
-deprecate would be a motion on the floor of this House that the freight
on wheat should be reduced. Let the Legislature in due time by all means
fix its general policy as to what is to be done in  these matters. The
improper use of political influence comes when it is exercised directly upon
the rates ‘structure. '

I do not wish to make a very long speech for the reason I have already
given. I think the House will recognise that I am hardly in a position to
do so. Since the Government of India submitted their despatch to the
‘Secretary of State, there have been two meetings of the Round Table
-Conference and the declarations of the Prime Minister, and the whole
framework of the constitution has now to be established in the light of
these declarations. I am not, therefore, called upon at this stage to enter
upon any elaborate defence of what the Government of India said towards
the close of 1930, and before I sit down, all I wish to do is to refer briefly
only to two or three points. I am not concerned today to argue the question
what matters should be provided for in the Government of India Act, what
matters should be left to rules made under that Act, or what matters
should be left entirely to the Indian Legislature. On these matters Hon-
-ourable Members have expressed their views with perfect freedom and, if I
may say so, with great ability. It was important, I think, that this oppor-
tunity should have occurred so that before this important question is finally
taken up for decision the views of prominent Members of this House should
have been placed on record. If I may say so, we are indebted to the Hon-
ourable the Mover for having brought about this discussion, and to a very
large extent, if I may venture to say so, it was a discussion of which-this
House has no cause to be ashamed ; it has indeed been a very useful discus-
-gion.

I ought, however, to say something with reference to what fell from
my Honourable friend, the Deputy President. One of his complaints was
that we -called in the assistance of Brigadier-General Hammond, and he
remarked : ‘“What does Brigadier-General Hammond know about the Indian
railways?”’ I will only ask my friend this. Suppose we had called in
someone who was really familiar with the working of the Indian railways
at a recent date, T am afraid that from the other side there would have
‘been a good deal of eriticism of our calling in somebody who was biased in
favour of certain views—I don’t say that my Honourable friend would have
raised this criticism, but I think some one on the Benches opposite would
probably have taken that point. And in selecting an expert who had no
previous experience of the Indian railways, the action taken was perfectly
deliberate because, as we understood it, what the Round Table Conference
desired to have was not opinions from India, but the opinion of some one
who would be listened to with respect on account of his wide experience of
railway working in different countries, and who was in a position to inform
the Conference of what took place in different countries. We may have
been wrong, I am not concerned with that, but that was the object we had
in view. There was certainly no intention at that stage that any recom-
mendation that Brigadier-General Hammond might make should be
regarded as binding upon any one.

The other complaint my friend the Deputy President brought forward
was that we had not initiated the inquiry to which we referred in our
-despatch to the Secretary of State. There agajn.the season waa;just this,
“that so long ay the Round Table Conference is seized of the question, it is
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not possible for the Government of India to act entirely on its own as if it.
was a matter left in any way for its decision. No doubt, the recommenda-
tion of the Consultative Committee,—so far as appears from the news-
papers—and I have no special source of information,—that recommendation:
no doubt in due course will come before the Government of India and will.
have to be considered, and speaking only for myself and giving purely as
an individual opinion, I have seen no reason yet to change my view that
there will have to be a detailed inquiry before we can work out a plan. It
is not an casy matter; there is a lot of detail to be considered, and we shall
require to have expert Members on the Committee—when I say experts, I
mean men with practical experience of the working of railways.- However,
I cannot go further than that at present, but it is a matter to which the
Government of India will certainly give their full attention as soon as the
right moment arrives.

1 would only like to refer, Sir, before sitting down, to one remark which
fell from my friend Sir' Hari Singh Gour. He said that my friend Sir
Henry Gidney’s community always wanted to get the lion’s share of the
loaves and fishes. Well, Sir, I am not a great student of zoology, and I
imagine that a lion being a kind of cat might do something with the fish,
but I am not so sure about the loaves, and if that communitv only gets the

lion's share of the loaves it might turn out to be a very small share indeed.
(Laughter.)

Mr. 0. S. Ranga ¥yer: Sir, I should not have ordinarily cared to exercise
the right of reply which you have been so pleased to accord to the Oppo-
sition, and thus increase the rights of the Opposition on these important
occasions, but for one fact that the debate took a turn different to the one
with which I had started it and which 1 have mentioned in my token cut.
Sir, as I noticed that my friend Mr. B. Das, the Chieft Whip of my party,
had given notice of a cut ‘‘Whether railways can be under a statutory
body’’, T thought I must leave that question severely alone, and had it not
been for a few minutes’ difference between the giving of my notice of the-
cut motion and his notice of the cut motion, it would have been Mr. Das’s
motion' which would have been discussed. Sir, the question of the Statutory
Railway Board, I admit, can come under my comprehensive motion, and
it has come, and when it came, Honourable gentlemen seated behind me
lacked that common courtesy which should be shown to one whom they
have put on the front Benches. Attacks have been made behind my back,

especially by Mr. Aggarwal in a manner, I should think, unworthy of
himself.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
He is not here; he hay left.

Mr. C. S. Rlnga, Iyer: My friend, Mr. Amar Nath Dutt, says he is not
here. Sir, Sir Frederick Whyte, your great predecessor, whose position you
worthily occupy, laid down in one of his. important rulings that when a

Member makes a particularly offensive speech he should have the courtesy
to wait for the reply. = o ‘

Sir AbduNali Sebrawardy: Arid coursge. . ‘
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Mr. O. S. Ranga Iyer: And my friend Su' Abdullah Suhrawardy with
his ususal frankness and sense of bumour says ‘‘and courage”. I admit that
Mr. Aggarwal is a man of abundant courage. But he has gone away as I
am told by my Honourable friend Mr. Amar Nath Dutt, to a chamber in
Lahere . . . .

Mr. Amar Nath Dutt: I did not tell you that.
Mr. O. S. Ranga Iyer: He has gone away to Lahore.
Mr. K. Ahmed: But what is your complaint?

Mr, O. 8. Ranga Iyer: I do not propose in the brief time at my disposal
to be side-tracked by my Honourable friend Mr. Kabiruddin Abmed. I
may have to take notice of his speech if he gives me an opportunity by
not interrupting me and shows me the courtesy that I showed to him.
Sir, I was saying that my Honourable friend Mr. Aggarwal has gone away
to resume his chamber practice and other court practice in Lahore. Before
his departure, he assumed a strange role on the floor of this Honourable
House, this Chamber,—the role, Sir, of a maid whose business was to-
prepare a bed for political opponents, if personal friends. After preparing
the bed the maid has gone away to another chamber leaving a mere hot
water bottle behind. (Laughter.) The hottest of hot remarks that the
Honourable gentleman from Lahore made was that I had entered into a.
sort of unholy alliance, into a sort of unseemly conspiracy with my Homnour..
able friend Sir Henry. Gidrey in regard to bringing about, curiously enough,
Company-management of railways. Not being a regular Member of this
House in the past, not being regularly present when speeches are made,
and not perhaps being a regular student of the debates on the floor of this
House, perhaps not having heard the speech that I delivered yesserday, and
not having read the speeches that ¥ had delivered in the past,—though he
said I as an old Member should have known better,—not having known
exactly my position in regard to the State railways because he did not care
to know, and where ignorance is bliss, in his case at any rate it would have
been wise not to have been eloquent—im hiu ignorance he need mot have
been eloquent, but he chose to be eloguent’ on a matter on which if his
advice were to be followed in regard to bringing the management of railways
into the mid-current of political whirlpools, if his advice were to. be foowed
in making the management of the railways something in - the mature of
potter’s clay in the hands of politiciams with axes of their own to grind, if
that advice were to be followed in the seH-governing India of the future:
abandoning the practice of the self-governing eountries which run railways
on commercial and business limes,—if that advice were to be followed, a
situation would arise which Sir Witklam Aeworth in his Report to the League
of Nations stated in regard to Austria, namely, you may have to serap not
only State management but State control of railways and invite companies
to take charge of them and run them. Therefore, I can as easily, if I were
to follow his line of argument, state that he was playing into the hands
of 8ir Henry Gidirey. 1 do not for a moment question the desire which
is- legitimate on the ‘part of Sir Henry Gidney to go back to the halcyon
days, acoording #o him, of Company-menagement. He misses the favours,
thie adveistapes'to Mg &wit coramunity which he enjoyed in the past under
Gonipawvmmﬂagbmbnt wheir you, ' Sir, a5 an dld Member of the Inr(periaé
Tegislitive Gouneil, ‘in“your usuilly eloquért and #renchant style, attscke
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‘Company-management, showing your own preference for State-manage-
ment. Those days are gone,—good old days from Sir Henry’s point of
view, and bad old days from our own point of view. Therefore, if my
Honourable friend Mr. Aggarwal only follows up his reasoning, he will be
necessarily but unfortunately playing into the hands of Sir Henry Gidney.

1

Now, I come to the argument of my Honourable friend Mr. Neogy.
He said, with his usual facility, or shall I say, felicity, of expression, that
he has been viewing this Legislative Assembly, of which he has been an
-ornament, with amused indifference. It is a thankful thing that he did
not say that he has been treating us with contemptuous tolerance. Sir,
it is good to be told by one of us,—for candour is always refreshing—that
he has been looking upon us and our activities on the floor of this House
with a certain amount of amused indifference. Had I felt like Mr. Neogy,
I would not have staved on for a single day in the Legislative Assembly
as my past record fully shows. I am proud of being in this Legislative
Assembly, which I feel is not a whit inferior to any of its predecessors. It
is true when I was promoted, in the days of those giant leaders and great
controversies, when I was a member of the Swaraj Party, from the back
Benches to the front Benches, I felt a glow of pride within me, but it is
truer to-day that we are in this House to represent from the constitutienal
point of view what we think of the doings of the Government, their pro-
gramme, their principles, their suggestions, their arguments, and their
'schemes. (Mr. B. Das: “Has it any effect on the Government?’’) My
Honourable friend Mr. B. Das asks, has it any effect? I would ask him
to answer that question himself, for we will have adequate opportunity to
enlighten this House as to what we think of the Government policy in the
days that are opening before us. I am quite willing to answer Mr. B. Dasg
by saying that in certain matters our arguments, our speeches, and our
opposition have had no better effect on the Government than pouring water
on duck’s back. (Laughter.) But, Sir, there has been a tremendous
-effect produced on the Honourable the Railway Member by this debate,
when he said that Government were contemplating something in the nature
of a detailed enquiry, which is exactly what my Honourable friend Mr.
Mody wanted, which is exactly what my Honourable friend Mr. Chetty
wanted. Therefore, within less than 24 hours. . . . .

The Honourable Sir George Rainy: Sir, as the duck which has had the
water poured over it (Laughter), I may say that this idea of a detailed
enquiry originated in our minds about August or September of 1930, and
you will find it in the Government of India’s despatch. (Laughter.)

Mr. 0. 8. Ranga Iyer: I find that the Honourable the Railway Member
is unwilling to take a certificate from this side of the House that within
24 hours our arguments have set him thinking; he would prefer the role
of the duck. (Laughter.)

Now, Sir, coming to the remark of my Honourable friend Mr. Neogy.,
‘who spoke in his usual incisive style,—he said he treated us with amused
indifference, and I am glad that my token cut made him treat us to some
kind of indifferent amusement, . (Laughter.) Incisiveness apart, Mr. Neogy
was perfectly right when. he said that I did not mention a word about the
Statutory Board and I do,not, like to mention, a word on the Statutory
Board for the very simplg reason the esteemed.leader of my party, Sir
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Hari Singh Gour, the eminent jurist that he is, has explored every avenue
regarding that particular subject and he has simply left nothing for me
to say. Sir Hari Singh Gour spoke with earnestness, as he always does,
and with sincerity, in a manner worthy of the custodian of the powers
and privileges not only of this House but also of its successors, and T
should not go on expanding his arguments, or for that matter commenting
upon them for the very simple reason that I am approaching the time of
the guillotine.

My friend Mr. Anklesaria in his speech said that there was no-such
thing as an English constitution, I do not know if he knows that there is
such a thing as a Railway Act in England. Surely he must have read the
Railways Act of 1921. I do not know if he knows that there is the Board
of Trade whose powers and duties in relation to Railways have been
transferred to the Ministry for Transport. And I do not know if he Imows
what happened in England during the time of war when Parliament com-
‘mandeered the railways. Being a barrister himself, I would ask him to
make a fuller study on this matter. I do not suggest for a moment that
he was denying the existence altogether of an English constitution, though
he gave that impression.

Mr, N. N. Anklesaria: Read Dicey on English Constitution.

Mr. C. S. Ranga Iyer: I shall leave Mr. Anklesaria and Dicey just to
‘settle the matter between themselves. (Laughter.)

I must straightaway say that I was not in agreement with the esteemed
leader of the European Group. when he said that he contemplated for’
the railways the same kind of treatment that is given to the Ports under
the laws. He said we have a Port Trust. He did not say, ‘“We shall
iglive you a Railway Trust””. We donot want a Railway Trust. (Hear,
‘hear.)

Sir, T do not like the expression ‘‘Statutory Railway Board’’ for all
Railway Boards are part of a statute. Whatever that might be, there can
be no difference of opinion in regard to what Mr. Chetty said about
‘‘smuggling’’ this thing as he put it through the backdoors of the Round
Table Conference. I have always felt that the Round Table Conference
people were hardly the right kind of people to deal with this matter, and
after the confession of Mr. Mody, ‘‘the noblest Roman of them all,” I
think there should be no dispute about that. I can only say that the
Round Table Conference people in their treatment of this railway question
‘have risen to my estimate of them. Blessed are they who have no ex-
pectations, because they shall not be disappointed and I am not disap-
pointed to hear that they have dropped this question like hot potatoes.
T am not disappointed because I had no expectation from these monkey
gland statesmen presiding self-complacently over their own inglorious im-
‘potence. (Laughter.)

\

Sir, I need not proceed further with the subject except to pay a per-
‘sonal compliment to the Honourable the Railway Member, because this
is the last debate, and perhaps we have very nearly heard his last speech
-on his subject. Throughout his career in this House as its Leader and

~ as.the Member for Railways and Commerce, the Opposition, even in the
thickest of the-fight, did not miss the fact that on-his unembarrassed
‘brow Nature has written ‘‘Gentleman’’. My last words in this debate, so
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far as the Railway Member is concerned, cannot be better put than what
Shakespeare has said in ‘‘As you like it™':

“Your gentleness shall force,

More than your force move us to gentleness.”

With your permission, as I originally said, I beg leave to withdraw the
motion.

Mr. President: Has the Honourable Member the leave of the House
to withdraw his motion?

Several Honourable Members: No, no.

Mz, President: I must put the motion then. The question is:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”
The motion was negatived.

Indianisation of Superior Services.

Mr. C. S. Ranga Tyer: With your permission, Sir, I should like to move
amendment No. 34, ‘““That the Demand under the head ‘Railway Board’
be reduced by Rs. 100"". <

In doing so, I only want to put two definite questions to the Railway
Member. I find in the Administration Report that the railway companies
have not accepted the particular percentage that hag been introduced
in the State railways and ¥ want to know why thig discrepancy has been

Mr. A, M. Hayman (Govermment of India: Nominated Official): I
think vou will excuse me, Sir, if I say that I consider myself one of the
most unfortunate Members of this House. It so happens that I come
here for a few days every year and I have often the misfortune to have
the guillotine falling on my head. Now, Sir, I expected that the Honour-
able Member, Mr. Ranga Iyer, would have put the point that he wished to:
make more precisely. Perhaps I did not hear him on account of a move-
ment in the House, due to the eoming in and going out of Members, but
I take it that my Honourable friend wants to know why, although on our
State-managed railways we have been sble in the last few years to work
up to the full 75 per cent. recruitment of Indians in filling vacancies in
the superior services, the Company-managed railways have not been able
to do so. I think there are several Members of this House to whom the
question is perhaps new and that it is necessary for me to state precisely
what the obligations of Government are, in this matter. The declared
policy of Government as regards the superior services was that Government,.
as regards the superior services, undertook at the time when the ILee
Concessions were granted, that the extension of the existing training facili-
ties should be pushed forward as expeditiously as possible, in order that
the recruitment in India might be advanced as soon as practicable up to-
75 per cent, of the total vacancies in the Railway Department asa whole,
the remaining 25 per cent. being recruited in India. Well, that was t
think about 192425 apd since then considerable progress has been made:
A great deal was done by the Railway Board immediately after in order to:
arrange for facilkies for the training of Imdians in order to:secure that 76
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per cent. of the vacancies would be filled by Indians, and from 1929-30 we

have been able to fill 75 per cent. Now the Railway Board themselves are

not altogether satisfied with the progress that has been made in Indisniza-

tion on Company-managed railways, but in saying this I do wish that the

House would not understand that the Companies have not been doing

anything at all. For a time, at the beginning, i.e., soon after the policy

of Government was declared, the Companies I think waited for Govern-

ment to take the lead; and Government having taken the lead and having

advanced the recruitment of Indians, Government themselves were then-
in a strong position to go to the Companies and say, ‘“Well, we have done

s0 and so and we have advanced the recruitment and we are assured of

getting our 75 per cent., now it is time for you to quicken your pace and

recruit 75 per cent. too’’. And, Sir, it is by taking action on those lines

and also because Members of the Railway Board, the Chief Commissioner,

the Financial Commissioner and the other Members, have from time to-
time, whenever they met Agents of Railway Companies, impressed on them

that this was one of the important things which Government expected of
them that good progress has been made. Sir, I think, therefore, we have-
solme reason to congratulate ourselves, for, whereas the percentage of Indian’
recruitment on Company-managed railways in 1928-29 was 50°8 per cent.,

it has risen in the year 1930-81 to 61'5 per cent. I have not been able
to get the up-to-date figures, that is, I mean fer the year 1981-32, but

from the knowledge that I have obtained from my conversation with

Agents, I should be surprised if there has not been a fairly good increase

over the last figure, viz., 61-5 for the year 1980-81. Now I would like to

say that the Railway Board bas not-left the question even there. It has

examined the question in detail to ascertain exactly where the difficulties .
at the present moment of the Company-managed railways lie with a view

to giving them advice as to how to get over those difficulties, and if possible -
to help them in a practical way. And, Sir, I would crave the indulgence

of the House to read a passage from our annual Report for 1930-31, which

states cxactly what we have done in this direction, that is, to kelp

the Companies in a practical way to advance their recruitment of Indians

as quickly. as they possibly can to 75 per cent. This is what we say:

‘““fhe progress made in the Indianization of the superior services on company-
managed railways falls short of that on State-managed railways. Companies iave
agreed to fall into line with the policy of Government as indicated in para. 73 of
this report. But they have not yet been able to do so owing to various reasoms.’

The South Indian Railway so far has been the only one that has reached
the full percentage. During the vear under report the Companies were
reminded of their obligation to fill as quickly as possible 75 per cent. of
all vacancies in all the departments taken together by persons of Indian
domicile. They were also advised,—and here it is where we have put
practical suggestions before them,—that, judging by the experience of the -
last five years, it appeared that the only department in which there was
some difficulty in cbtaining suitable recruits in India was the Mechanical’
Department, and that the Railway Board would be prepared to assist
them in obtaining suitable candidates for every other department in case
they found any difficulty. Then with regard to the Mechanical Depart-
ment we said that:

*“The Railway Board would be prepared to place at their disposal the overflow of

t1’§§3 :hpprentiées on State-managed railways who would complete their trainig in-
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There is a word of explanation there. We have trained twice the number
of apprentices which we require for our State-managed railways, and if all
the candidates that we have already sent to England to complete their
“training do complete their training, then we shall in the first year have an
overflow and we shall do our best to get those Indian young men appoint-
ments on the Company-managed railways. I think we shall be success-
tul because we shall be able to go to the Companies and say, ‘‘Here you
are, we are offering you men thoroughly trained—4 vears in India in
‘mechanical engineering workshops and 2 years in England—men who are
competent to take up the duties of assistant officers of the Mechanical
Fngineering Department.”” Then in the last year or two, while we were
waiting for the trained apprentices to complete their courses, we have
advertised in India for persons of Indian domicile for our Mechanical Engi-
neering and Transportation (Power) Departments, and we have done every-
thing to make it possible for us to get such mechanical engineers as were
available in this country. We removed the age limit and we are also
prepared to take on younger men who were not fully qualified and give
“them a year or two years’ training in order to make them qualified. Well,
in our indents on the High Commissioner for India for Indians who had
those qualifications and in our demands on the Public Service Commission
for persons who had those qualifications, we have always asked for more
candidates to be recommended than the number of vacancies we had on
‘our State-managed railways, and this year we got more than we wanted
(last year we asked for 8, but between the High Commigsioner and the
Pubilec Service Commission only 7 were recommended). We have passed
on the names of those recommended but for whom we could not find
vacancies to the Company-managed railways. I am in the happy position
to say that one railway at least has made an inquiry from me and asked
'me to send them the names of two or three of those young Indians as it
desired to appoint an Indian to a vacancy orm that railway: (Mr. C. 8.
Ranga Iyer: ‘‘What is that railway?’’) It is the Assam-Benga] Railway.
Sir, that is not all that we have done. We have made it clear to the
Company-managed railways that the policy which the Government have
adopted is that there must be 75 per cent. recruitment in all the ‘depart-
ments taken together, and we have said that if any Company-managed
railway still finds it difficult to get into its Mechanical Department the
full quota of Indians, then it is incumbent on that railway to fill up a
greater number of vacancies in some other departments so that, on the
whole, 75 per cent. recruitment would be secured. We know from past
-experience that it is quite possible for most of our railways in India to
find suitable candidates for our Transportation, Traffic and Commercial
Department, also for our Accounts and Audit Department, and it is due

5pa U0 the Agent of the South Indian Railway, following closely

this policy which we have enunciated that he has been able
‘to work up the total recruitment to 75 per cent.

Mr. President: Order, order. (It being Five of the Clock.) The ques-
“fion is:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The motion was negatived.
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Mr. Prosident: The question is:

“That a sum not exceeding Rs. 7,75,000. be granted to the Goveérnor ‘Boddfal in
Council to defray the charges, which will come in course of payment, during the-
year ending the Alst day of March 1933, in respect of ‘Railway Board’.” - -

The motion was adopfed.

DeMaNp No. 2. —INSPECTION.

Mr, President: The question is:

“That a sum ‘net; exceeding Be. 70,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the-
year ending the 31st day of March 1933, in respect of ‘Inspection’.”’ D S

The motion was adopted.

DEMAND Nb. 8 -—AwDIT

Mr. President: The question is:

“That a sum not exceeding Rs. 12,00,000 be granted te the Governor General in.
Council to defray the charges, which will come in course of payment, during the
year ending the 31st day of March 1933, in respect of ‘Audit’.” i

\
The motion was adopted.

DEMAND No. 4.—WORKING EXPENSES:. ADMINISTRATION.
Mr, President: The question is:

. “That a sum not exceeding Rs. 9,97,00,000 be graﬁi:ed ‘to the Governor General in
Council to defray the charges, which will come in course of payment, during the-

year ending the 3lst day of March 1933, in respect of ‘Working Expenses: Ad-
ministration’.” ’ o ’

The motion was adopted.

i
L]

DEMAND No. 5.—WORKING ExXPENSES: REPAIRS AND MAINTENANCE
AND OPERATION.

Mr. Pregsident: The question is: .

P P )

“That a sum not exceeding Rs. 36,76,00,000 be granted to the Governor General in-
Council to defray the charges, which will come in ceurse of payment, during the
year ending the 31st day of March 1933, in respect of “Working Expenses : Repairs
and Maintenance and Operation’.” i

¢

The motion was adopted.

DemMaAND No. 6.—ComPANIES AND INDIAN STATES’ SHARE oF SURPLUS
\ Prorrrs ANp NET EARNINGS.

Mr. President: The question is:

“That a sum not exceeding Rs. 80,00,000. be granted to the Governor General in-

Council to defray the.charges, which will come in course“of payment, during ihe
year ending the 3lst day of March, 1933. in respect of ‘Companies and Indian States’
share of surplus profits and net earnings’.” ——— . )

The motion was adopted
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DEMAND No. 9.—APPROPRIATION TO DEPRECIATION FuUND.

Mr. President: The question is:
“That a sum not exceeding Re. 13,25,00,000 be granted to the Governor General in
Council to defray the charges, which will come in course of paymeni, during the

”yeard?nding the 31st day of March 1933, in respect of ‘Appropriation to Depreciation
hn ”

The motion was adopted.

DEMAND No. 11.—MISCELLANEOUS EXPENDITURE,

Mr. President: The question is:
“That a sum not exceeding Rs. 6,50,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the
_year ending the 3lst day of March 1933, in respect of ‘Miscellaneous Expenditure’.”

|
The motion was adopted.

DeMAND No. 14.—STRATEGIC RAILWAYS—WORKING EXPENSES (INCLUDING
APPROPRIATION TO DEPRECIATION FUND AND MISCELLANEOUS ExXPENDI-
TURE).

Mr. Pregident: The question is:
“That a sum not exceeding Rs. 1,85,00,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the

_year ending the 3lst day of March 1933, in respect of ‘Working Expenses (including
. Appropriation to Depreciation Fund and Miscellaneous Expenditure)’.”
1

The motion was adopted.

Ezxpenditure charged to Capital.

DEMAND No. 7.—NEw CONSTRUCTION,

Mr. President: The question is:
“That a Sum not exceeding Rs. 1,00,60,000 be granted to the Governor General ip

<Council o defray the charges, which will come in course of payment, during the
_year ending the 31st day of March 1833, in respect of ‘New Construction’.”

The motion was adopted.

DemManp No. 8.—OpreEN LiNe WORKS.

Mr. President: The question is:

“That a sum not exceeding Rs. 3,05.50,000 be granted to the Governor Genmeral in
-QGouncil to defray the charges, which will come in course of payment, during the year
~ending the 3lst day of March 1933, in respect of ‘Open Line Works’.”

) . M | <

The motion was adopted.
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DemManDd No. 15.—STRATEGIC RAILWAYS—NEW CONSTRUCTION AND OPEN
LiNge WORKS, :
Mr. President: The question is:
“That a sum not exceeding Rs, 8,00,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the year

-g'gding the 31st day of March 1933, in respect of ‘New Construction and Open Line
orks’.”’

The motion was adopted.
Other Expenditure

DeEMAND No. 10.—APPROPRIATION FROM DEPRECIATION FUND,

Mr, President: The question is:

“That a sum not exceeding Rs. 13,18,79,000 be granted to the Governor General
in Council to defray the charges, which will come in course of payment, during the
year ending the 3lst day of March 1933, in respect of ‘Appropriation from Depre-
ciation Fund (Commercial and Strategic)’.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
7th March, 1982.

.
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